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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 834 OF 2024

IN THE MATTER OF:

Ganeshdan Beetu ...Applicant

Versus

State of Rajasthan & Ors. ...Respondents

SHORT AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. §, M/s AYANA
RENEWABLE POWER PRIVATE LIMITED.

[, Rinku Yadav, son of Anup Singh, aged about 33 years, presently working as Senior Manager
with Respondent No.5, having registered office at S 2904, 29" Floor, World Trade Center,
Brigade Gateway Campus, #26/1, Dr. Rajkumar Road, Malleswaram — Rajajinagar Bangalore
— 560055, presently at New Delhi, do hereby solemnly affirm and state as under:

1. I state that I am working with the Respondent No.5 (‘answering Respondent’) as
Senior Manager and I have been authorised to file the present short Affidavit on behalf
of the answering Respondent vide Letter of Delegation of Authority dated 07.11.2024.
I state that I am fully conversant with the facts and circumstances of the present case

and as such I am fully competent to swear this Affidavit.

2. The present Original Application (‘OA”) has been registered by this Hon’ble Tribunal

under Sections 14 and 15 of the National Green Tribunal Act, 2010 (‘NGT Act’) in

exercise of its suo motu jurisdiction, based on the letter dated 04.11.2023

(‘Complaint’) received from the Applicant. The Applicant alleges that the answering

e W \00\(-) Respondent is cutting down a protected species of tree, namely the Khejri tree, at night

in the area where the answering Respondent is developing a Solar Power Plant and
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causing environmental damage. The allegations made by the Applicant are unfounded,

which the answering Respondent will demonstrate in the following paragraphs.

3. At the outset, all allegations, averments, and submissions made by the Applicant
concerning the answering Respondent are denied, save and except those which are a
matter of record and/ or specifically admitted in the present short Affidavit, and shall
not be deemed to be admitted for specific non transverse. The answering Respondent
is filing this short Affidavit and craves leave of this Hon’ble Tribunal to file a

detailed/additional affidavit if required.
I. BRIEF BACKGROUND

4. In order to promote competitive procurement of electricity from Solar PV Plants, the
Ministry of Power had notified Guidelines for Tariff Based Competitive Bidding
Process for Procurement of Power from Grid Connected Solar PV Power Projects dated
03.08.2017 (‘Competitive Bidding Guidelines’). In accordance with the Competitive
Bidding Guidelines, Solar Energy Corporation of India (‘SECT’) had initiated a tariff-
based competitive bidding process for selection of Solar-Power Developers for Setting
up of 2000 MW ISTS connected Solar Power Projects (Tranche-IX) by way of Request
for Selection dated 20.03.2020 (‘RfS dated 20.03.2020°).

5. Interms of the RfS dated 20.03.2020, the answering Respondent had submitted its bid
on 22.06.2020 and was selected as one of the successful bidders. Accordingly, a Letter
of Award dated 15.07.2020 was issued in favour of the answering Respondent by SECI
for developing a Solar Power Plant of 300 MW capacity at Bikaner, Rajasthan
(‘Project”).

6. (qonsequently, the answering Respondent incorporated Ayana Renewable Power Three

\ Private Limited (‘ARPTPL’), which is a 100% subsidiary of the answering

Respondent, under the provisions of the Companies Act, 2013 (as amended from time

For AYANA RENEWABLE POWER PVT. L1D.
@A‘M
E A~

Signatory
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7. ARPTPL is developing the Project on substantially leased agricultural land
admeasuring 1003.671186 acres and also purchased 155.546 Acres of agricultural land
(collectively referred to as ‘Subject Land’). The Project is also registered under the

Rajasthan Solar Energy Policy, 2019 (‘the Policy’).

8. In recognition of the fact that growing concerns of global warming require emphasis
on clean energy, the Respondent No. 1, i.e., State Government of Rajasthan issued the
Policy with the objective to make solar energy generation more cost competitive and
reliable source of energy for consumers. The Policy aims to achieve a target of 30,000
MW Solar Power Projects in the State of Rajasthan upto 2024-25 to help the State of
Rajasthan achieve its goal of being a major contributing state in achieving the national
target of 100 GW capacity of solar energy as part of global commitment. A copy of the
Rajasthan Solar Energy Policy, 2019 is annexed herewith and marked as Annexure R-

L

9. The objective of the answering Respondent and ARPTPL is to contribute to the vision
of Government of India to meet its objective of ensuring a transition to low carbon
power generation, in doing so creating job opportunities in the renewable power sector
and contributing towards the development of communities situated near locations

where its power projects will be set up.
II. PRELIMINARY OBJECTIONS

10. It is submitted that as aforesaid, ARPTPL is responsible for execution of the Project.
Hence, the answering Respondent is neither the necessary nor proper party for the
present Complaint and ARPTPL ought to be impleaded in the present Complaint for
the necessary and proper adjudication of the Complaint. Thus, the present Complaint

sylirl?’rom non joinder of parties. Further, it is humbly requested that the answering
\espo dent may be deleted from the array of the parties hereto.

A
GIARY. -
.:_p \.\ For AYANA RENEMWABLE POWER PVT. LTD.
¥ - ‘i\&\ﬁn

Signatory
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1 1. Further, it is humbly submitted that the subject matter jurisdiction to entertain the issue
of cutting/ felling of trees (including Khejri trees) does not vest in this Hon’ble

Tribunal.

12. ARPTPL is developing the Project substantially on agricultural land which has been
leased from local residents. The cutting/ felling of trees (including Khejri trees) on
agricultural land in the State of Rajasthan is governed by the Rajasthan Tenancy Act,
1955 (‘Rajasthan Tenancy Act’). Chapter VII of the Rajasthan Tenancy Act deals with
‘Trees’. Section 83 of the Rajasthan Tenancy Act states that no trees shall be removed
which are standing on occupied or unoccupied land except as provided for under
Section 84 of the Tenancy Act. Further, Section 84 of the Rajasthan Tenancy Act deals
with as to “When and by whom trees may be removed’ which inter alia provides that a
Khatedar tenant holding land in excess of the ceiling area may remove trees pursuant

to a license to be granted by the Sub Divisional Officer.

13. Further, Section 85 of the Rajasthan Tenancy Act states that in case a dispute arises
inter alia regarding the right to remove trees, then such dispute shall on an application
or otherwise be decided by the Tehsildar. Additionally, Section 86 of the Rajasthan
Tenancy Act lays down the penalties for contravention of provisions of Section 83 and
84 or any of the terms, conditions or restrictions of a license granted thereunder to be
levied by an Assistant Collector on an application or a report made to him. Copy of the
relevant provisions of the Rajasthan Tenancy Act is annexed herewith and marked as

Annexure R-2.

14. It is submitted that the National Green Tribunal Act, 2010 (‘NGT Act, 2010°), under
which this Hon’ble Tribunal has been constituted, was established with an aim to
expedite disposal of cases relating to environmental protection and conservation and
for enforcement of any legal right relating to environment. Accordingly, the NGT Act,
2010 grants powers to this Hon’ble Tribunal to grant relief in the nature of restitution

4 | A Wecl imposition of compensation for the loss caused to the environment.

For AY, RENEWABLE POWER PVT. LTD,

Aumoﬂsed Signatory
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15. Further, Chapter III of the NGT Act, 2010 governs jurisdiction, powers and proceedings
of this Hon’ble Tribunal. As per Section 14 of the NGT Act, 2010, this Hon"ble Tribunal
is empowered to take cognizance of all civil cases where a substantial question relating
to environment (including enforcement of any legal right relating to environment), is
involved and such question arises out of the implementation of the enactments specified
in Schedule I. Thus, Section 14 of the NGT Act, 2010 clearly lays down that the
jurisdiction of this Hon’ble Tribunal is restricted to ‘substantial question relating to
environment’ which arise out of specifically the following enactments listed under the
Schedule I of the NGT Act, 2010 which are set out as under:

‘Schedule 1

Water (Prevention and Control of Pollution) Act, 1974
Water (Prevention and Control of Pollution) Cess Act, 1977
The Forest (Conservation) Act, 1980

The Air (Prevention and Control of Pollution) Act, 1981
The Environment (Protection) Act, 1986

The Public Liability Insurance Act, 1991

The Biological Diversity Act, 2002’

NS L A W N~

16. As is evident from the above, the Rajasthan Tenancy Act is not covered or regulated by
any of the enactments specified in Schedule 1 of the NGT Act, 2010. Accordingly, this
Hon’ble Tribunal does not have jurisdiction to decide the issues raised in the present
Complaint. Furthermore, as stated above, the concerns raised by the Applicant
regarding the alleged cutting or felling of trees (including Khejri trees) constitute an

g offense under the Rajasthan Tenancy Act, which also outlines the process for addressing

/ 1’mdisputes and penalties related to unauthorized tree cutting. Under Section 85 of the

jasthan Tenancy Act, any dispute arising from the right to remove trees shall be

defided by the Tehsildar. Therefore, the jurisdiction to resolve the issues raised in the
{‘r.
y __:;pr’esem Complaint lies with the Tehsildar under the Rajasthan Tenancy Act.
e UYbS ’}‘7
17. This Hon’ble Tribunal, in its decisions in Dr. Arvind Gupta v. Union of India & Ors

(O.A. 383 of 2015) and Nigam Priyae Saroop v. State o'_[Jg\.;n '
or
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(O.A. 132 of 2016), has held that substantial questions relatirig to the environment
concerning enactments outside the scope of Schedule I of the NGT Act, 2010, are not
subject to the jurisdiction of this Hon’ble Tribunal. Therefore, it is submitted that this
Hon’ble Tribunal does not have jurisdiction to decide the issues raised in the present

Complaint.

III. RESPONSE TO ALLEGATIONS REGARDING FELLING OF KHEJRI TREES

18. For the development of the Project, in the year 2022, ARPTPL had entered into various
Lease Deeds (‘Lease Deeds’) with the residents of Village Kansar for acquiring the
Subject Land on which the Project is being developed. The Lessors under the Lease
Deeds have represented that the Subject Land is permitted for use or sub-letting for the
purposes of the Project, and that both the Tehsildar and the Rajasthan Renewable
Energy Corporation Limited have been informed about this use of the Subject Land for
the Project. Copy of one such Lease Deed is annexed herewith and marked as

Annexure R-3.

19. Clause 4.2 of the Lease Deed states that it shall be the responsibility of the respective
Lessors to remove and cle\ar the subject land of any shrubs, bushes and any other
obstructions as on or before the Execute Date of the Lease Deeds. In compliance
thereof, the respective Lessors had made an application before the Sub Divisional
Officer under Section 85(4) of the Rajasthan Tenancy Act for removal of the trees such

as Kinkar, Boti, Jaal, Safeda.

20. The Sub-Divisional Officer vide permissions dated 11.12.2023 and 15.12.2023 had
é\ﬁ 4),7allowed the Lessors to remove such trees/ shrubs and it was directed that against

.removal of every tree, 10 trees shall be planted in a year. Further, such permission

granted by the Sub Divisional Officer was subject to the condition that no Khejri/
pal tree shall be removed from the Subject Land. It is submitted that in compliance

V h the permissions dated 11.12.2023 and 15.12.2023, ARPTPL has planted 600 trees.
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land parcel can be easily identified. Copy of the permissions dated 11.12.2023 and
15.12.2023 are annexed herewith and marked as Annexure R-4 (Colly).

21.1t is submitted that in compliance with the permissions dated 11.12.2023 and
15.12.2023, no Khejri trees have been removed from the Subject Land on which the
Project is being developed. ARPTPL is annexing photos of 35 Khejri trees which are
standing on the Subject Land where the Project is being developed, alongwith the time
stamp for the perusal of this Hon’ble Tribunal. Photographs of the Khejri trees existing

on the Subject Land are annexed herewith and marked as Annexure R-5 (Colly).

22. A perusal of the Annexure R-5 (Colly) clearly shows that the Project is being built
without cutting/ felling any of the Khejri trees and hence, ARPTPL is in clear
compliance of the permissions dated 11.12.2023 and 15.12.2023. Annexure R-5 (Colly)
also shows that infact if a Khejri tree was coming in between the solar panels, the same

has not been cut and the Project is being constructed around the Khejri tree.

23. The allegation of the Applicant that ARPTPL did not pay Royalty for using local
minerals used while executing the Project is wholly false and vehemently denied as
ARPTPL got remitted the Royalty through its Contractor as prescribed under Rule 51
(9) of the Rajasthan Minor Mineral Concession Rules, 2017 (‘Rules’) upon direction
of the Office of Department of Mines and Geology, Bikaner issued vide its letter dated
18.09.2023. Copy of the said letter dated 18.09.2023 is annexed herewith and marked
as Annexure R-6 and a compilation enlisting inter alia details of minor minerals
alongwith corresponding quantities and royalty numbers is annexed herewith and

marked as Annexure R-7.

24. 1t is humbly submitted that ARPTPL is undertaking development of the Project in
l/lbt_..-h \i&(‘mpliance with all the applicable rules, regulations, licenses and permissions and has
.caused any harm to the local flora and fauna. ARPTPL has successfully constructed
BHAS\::)&XAW of the Project, out of which ARPTPL has achieved commissioning of 194.32

ATE) of the Project and till date no issues have been raised by any concerned authority

/.. i ; ;
arding contravention of any applicable law/ regulations.
‘ Ol/r_ ae v For AYANA RENEWABLE POWER PVT. LTD.

Authorised Signatory
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25. In addition to the above, it is further stated that the Applicant has failed to place any
proof/evidence before this Hon’ble Tribunal to substantiate its allegations of cutting/
felling of Khejri trees by the answering Respondent/ ARPTPL for the development of
the Project. Annexure R-4 clearly disproves the case of the Applicant. The Applicant in
the garb of being an environmental activist has addressed the Complaint levelling
baseless allegations to fulfil his own malafide and harass the answering Respondent/

ARPTPL.

26. For the reasons and grounds stated above, the present Complaint does not warrant

interference by this Hon’ble Tribunal and may accordingly be dismissed with costs.

27.1 say that I have read and understood the contents of the present Affidavit, which has

been prepared under my instructions on behalf of the answering Respondent. I state

A TARN

“\that the facts stated in the present affidavit are true and correct based on the records
maintained by the answering Respondent and made available to me in my official

*

cdpacity. I say that the legal averments contained therein are made on the basis of advice

: Qvecewed mlleved to be true and correct by me.

oF,> > u\
o2 (@‘-:9 5{\’&9/
‘*1‘;:\ ‘*“:@e@p For AYANAHERY AOWER PVT, LTD
?l\ .390 N .
5 XERIFICATION: .. Authorised Signatory
\\:‘:’Q@&Q

[ the deponent above-named do hereby solemnly verify and affirm that the contents of
the above Affidavit are true and correct to the best of my knowledge based on the
official records of the Respondent No. 5. No part of it is false and nothing material has

been concealed there from.

Verificd at New Delhi on this ty wua)?.gt'z!éovember 2024,

2ok

AT ESTE_D EPONENT

—_—

) INDIA For AYANA RENEWABLE POWER PVT. LTD.
NOTARY PUELIC, I

0 B V 202‘ A!Jllhnrisad Signatory
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ASHOK GEHLOT
Chief Minister, Rajasthan

Rajasthan is a land of resilient people. For centuries they have braved
harsh geo-climatic conditions to shape themselves into one of the most
vibrant and colourful cultures in the world. This land of blistering sun and
vast tracts of barren land is now leading the green energy revolution in
India.

Rajasthan's solar generation potential has been assessed at 142 GW. The
State Government plans to systematically harness this potential and has
setforitself anambitious target of 30 GW capacity by 2024-25 which will
transformthe energyscape of the state and the country.

In 2011, we had formulated the State's first Solar Policy to kick-start the
State's solar journey. | am glad to see that Rajasthan now stands as one of
the top solar states in India. At this stage of the progression curve, the
sector nowrequires afreshimpetusforthe nextleap.

The Rajasthan Solar Energy Policy-2019 is manifestation of a new,
multidimensional vision for this sector. It aims at far-reaching
interventions at all levels of the generation pyramid and across the
consumption chain, involving all stake-holders, and employment
generationforouryouth.

| invite you to partner with Rajasthan in writing a new chapter in the
history of sustainable energy of the country.

Ashok Gehlot

TRUETOPY

11


Atul Rawat
Placed Image


/6

Dr.B. D. KALLA

Minister of Energy, Government of Rajasthan

If you are holding this document in your hand, it is unlikely that you
are not already familiar with how vibrant Rajasthan’s solar sector
is.

With the right policy environment, the State has successfully
leveraged two important natural endowments - availability of vast
un-cultivable land strips and abundant solar radiation throughout
theyear -tobecomeafront-runnerinthesector.

In the Budget speech for 2019-20, Hon'ble Chief Minister had
announced a new Solar Policy to further augment the generation
capacity in the State. | am glad that guided by his vision, we have
formulated the Solar Energy Policy, 2019, which will pave way for
the next round of growth of this sector.

This document is an outcome of study of sector's best-practices
and a detailed dialogue with various stakeholders. We have
significantly broad-based the policy framework for a more holistic
and comprehensive development of the sector.

| am sure this investor-friendly policy will encourage further
investment in capacity generation and allied activities and also
spur employment generation.

Dr.B. D. Kalla

TRUETOPY
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1
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1.2.

1.3.

1.4.

1.5.

Preamble

Growing concerns of global warming and
climate change require emphasis on clean and
green energy. The Renewable Energy sources
lay foundation for planners in developing the
policy framework to ensure energy security
and equity along with achieving the goals of
reducing carbon emission and pollution
mitigation.

Utility scale power producers, small power
generators, state utilities such as generation,
transmission and distribution companies,
regulatory and power management agencies,
Government and consumers are major
stakeholders in the Renewable Energy (RE)
sector. This Policy is envisaged for facilitation
of the stakeholdersfor promotingsolar energy
sector while safeguarding interests of the end
consumer.

Renewable energy brings enormous benefits
in the form of zero fuel cost resulting in
electricity prices free from volatility and
external influence, reduced water usage, low
importbill,and pollution mitigation.

Over past several decades, demand for power
has grown and the State has added
conventional power capacity on a large scale.
The State has achieved self-reliance in
availability of power. Furthermore, renewable
energy has become commercially viable,
therefore, state utilities and other
stakeholders have increased interest and
focusonrenewableenergy.

Solar energy can be deployed in a
decentralised manner which brings benefit of
reduced transmission & distribution losses
and savings in cost of establishing additional
transmission infrastructure because of
generation of power at load centres.
Decentralised generation through solar
rooftop systems, off-grid applications and
small solar power plants at consumers end are

o
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1.6.

1.7.

1.8.

1.9.

1.10

Rajasthan Solar Energy Po%cg 2019

efficientways of utilisation of solar energy.

On a life cycle basis, electric vehicles are
environmentally cleaner than fossil fuel based
vehicles. It is right time to push for a rapid
transition of transport sector based primarily
on electric vehicles, requiring further policy
interventions to align electric vehicles
charging by renewable energy based systems.

The State has vast and largely untapped
potential in terms of intense solar radiation,
one of the highest number of sunny days in a
year and availability of vast barren/un-
cultivable unutilised government/private
land. This has potential to make Rajasthan a
highly preferred destination for solar energy
atthegloballevel.

To meet the global commitment Government
of India, has fixed a national target of 175 GW
Renewable Energy, which includes 100 GW
from Solar Energy by the year 2022. This will
reduce dependence on conventional sources
of energy by promoting non-conventional
energy sources.

In view of ambitious national projections of RE
capacity addition, planning of transmission
system is an important factor to facilitate
scaling up of renewable energy. Transmission
planningrequires anew framework interms of
multi stakeholder process and a long-term
perspective plan. Better structured RE
procurement system can be created based on
low generation cost and best value to the
system.

Due to unpredictability and variability of
Renewable Energy generation, its large scale
integration to the grid is a challenging task. It
requires upgradation of transmission and
distribution infrastructure. This leads to
increase in system level cost of RE which is to
be borne by the state utilities and the
government. Seamless integration of
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17

111

21

22

2.3

24

25

renewable power with grid to ensure grid
stability requires deployment of technologies
and implementation models for ancillary
services.

Optimal generation capacity mix of renewable
and conventional energy sources requires to
be assessed by considering possible
technology options, to match the future
demand curve and energy requirement with
the generation profile of the State.

1.12 Open access consumers are one of the major

stakeholders using renewable power to fulfil
their energy demand as well as renewable
purchase obligations. Therefore, challenges of
such consumers are to be addressed through a
suitableregulatory and policy framework.

1.13 To keep pace with the changing needs of the

solar energy sector, State Government has
decided to review the existing Rajasthan Solar
Energy Policy,2014.

Vision and Objectives

Todevelop solar power sector in the State with
“stakeholder-driven” policy.

To be a major contributing State for achieving
the national target of 100 GW capacity of solar
energy asapartof global commitment.

To achieve “optimal energy mix” of
conventional and renewable power, ensuring
energy security of the State, efficient grid
management and protecting interests of all
stakeholders.

To promote new technologies in solar energy
generation and storage to make solar energy
more cost competitive and reliable source of
energy forconsumers.

To facilitate development of infrastructure in
generation, transmission, distribution and
manufacturingsector of renewable energy.

2.6

2.7

2.8

2.9

Create better atmosphere to innovate and
invest for micro,smalland medium enterprises
for harnessingsolarenergy.

Human resource development with particular
reference to renewable energy and
generation of employment opportunities.

To facilitate and support research &
development activities in the field of RE.
Nurturing better products, processes and
systems to promote growth of renewable
energy.

Todeploy ancillary services for making the grid
flexible for RE Power integration by various
modes like Demand Side Management, Time
of Day Tariff, Scheduling & Forecasting,
Storage Systems, Reactive Power
Management, Grid Reserve/Balancing
Capacity, etc.
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3 Title and Enforcement

3.1 This Policy will be known as Rajasthan Solar 3.3 State Government may amend/modify/ review
Energy Policy, 2019. this Policy asand when required.

3.2 The Policy will come into operation with effect
from 18.12.2019 and will remain in force until
superseded by another Policy.

4 Definitions

4.1 In this Policy, unless the context otherwise
requires:

1. "Act" means Electricity Act, 2003, including
amendmentsthereto;

2. “ABT” means Availability Based Tariff;

3. “CAPEX Mode” means the mode under which
entire investment is to be incurred by the
power consumer for installation of solar
power plant;

4, “CEA”means Central Electricity Authority;

“Ceiling Act, 1973” means the Rajasthan
Imposition of Ceiling on Agricultural Holdings
Act,1973;

6. “Central Agency” means National Load
Dispatch Centre (NLDC) as designated by the
Central Electricity Regulatory Commission
vide Order dated 29.01.2010 for the purposes
ofthe REC Regulations;

7. “CERC” means the Central Electricity
Regulatory Commission, constituted under
sub-section (1) of Section 76 of the Electricity
Act,2003;

8. "CERC REC Regulations" means Central
Electricity Regulatory Commission (Terms &
Condition for recognition and issuance of
Renewable Energy Certificate for Renewable

;PUE&DF‘Y )
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10.

11

12.

13.
14.

15.

16.

17.

18.

Energy Generation) Regulations, 2010
notified by CERC vide Notification dated
14.01.2010asamended fromtimetotime;

“Contract Demand” means regular contract
demand plus standby contract demand, if any,
of the Consumer with DISCOM;

"COD" means Commercial Operation Date, i.e.
the date when the Power Plant gets
commissioned as per rules/provisions;

"Collector" means Collector of a district as
defined in the Rajasthan Land Revenue Act
and includes every officer authorized to
discharge the duties of Collector under the
Act/Rules/Executive Orders of the
Governmentof Rajasthan;

“CPP” or “Captive Power Plant” means
Captive Power Plant as defined in Electricity
Act,2003 and Electricity Rules, 2005;

“CSP” means Concentrated Solar Power;

"DISCOM of Rajasthan" means a distribution
licensee of the State, such as Jaipur DISCOM,
Jodhpur DISCOM and Ajmer DISCOM,;

"District Level Committee" or "DLC" means
the Committee constituted by the State
Government for a District from time to time
under Clause (b) of sub-rule (I) of rule 2 of the
Rajasthan Stamps Rules, 2004;

“Energy Storage Systems” or “ESS” shall mean
the system(s) installed in addition to the solar
PV and/or wind power capacity as part of the
project, that can capture energy produced at
onetimeforuseatalatertime;

"Financial Year" means a period commencing
on 1st April of a calendar year and ending on
31stMarchofthesubsequentcalendaryear;

"Force Majeure" means any event or
circumstance which is beyond the reasonable
direct orindirect control and without the fault
or negligence of the solar power producer or
developer and which results in solar power
producer’s/developer’s inability,
notwithstandingits reasonable best efforts, to
perform its obligations in whole or in part and

)
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20.

21.

22.

23.
24.

25.

26.

27.
28.

may include rebellion, mutiny, civil unrest, riot,
strike, fire, explosion, flood, cyclone, lightning,
earthquake, act of foreign enemy, war or other
forces, theft, burglary, ionizing radiation or
contamination, Government action, inaction
or restrictions, accidents or an act of God or
other similar causes;

"Generating Plant Sub-station/Pooling Sub-
Station" means Sub-station developed by the
Solar Power Producer/Developer for
interfacingwiththereceivingsub-station;

“Government” and “State” mean Government
of Rajasthan and the State of Rajasthan
respectively;

“Grid Code” means Rajasthan Electricity
Regulatory Commission (Rajasthan Electricity
Grid Code) Regulations, 2008/Central
Electricity Regulatory Commission (Indian
Electricity Grid Code) Regulations, 2010 as
amended fromtimetotime;

“Gross Metering” means methodology under
which the entire electricity generated by the
rooftop/ ground mounted Solar PV System set
upinthe premisesof the consumerisdelivered
tothedistributionsystemofthelicensee;

“GST” means Goods and Services Tax;

"Interconnection Line" means Transmission/
Distribution Line connecting Generating Plant
Sub-station/Pooling Sub-station of
Developer/Power Producer to Receiving Sub-
Station of ISTS/RVPN/DISCOMs of
Rajasthan;

“Inter-Connection Point” shall mean a point at
Extra High Voltage (EHV) substation of
Transmission Licensee or High Voltage (HV)
substation of distribution licensee, as the case
may be, where the electricity produced from
the RE generating station is injected into the
Grid;

"IREDA" means Indian Renewable Energy
Development Agency;

“ISTS” means Inter State Transmission System;

"Licensee" includes a person deemed to be a
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30.
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32.

33.

34.

35.

36.
37.

38.

licensee under Section 14 of the Electricity
Act,2003;

"MNRE" means Ministry of New and
Renewable Energy of Government of India,
responsible to develop and deploy new and
renewable energy for supplementary energy
requirementof the country;

“National Solar Mission or Solar Mission”
means Jawaharlal Nehru National Solar
Mission 2009 launched by Government of
India;

“Net Metering” means the methodology
under which electricity generated by the
Rooftop/Ground mounted Solar PV System
setupinthe premises of aconsumer under the
CAPEX/RESCO mode is primarily for self
consumption, and the surplus generated
electricity, if any, is delivered to the
distribution licensee which will be off-set
against the electricity supplied by the
distribution licensee to the consumer during
thebillingcycle;

“Nodal Agency” means Rajasthan Renewable
Energy Corporation Limited (RREC);

“NVVN” means NTPC Vidyut Vyapar Nigam, a
wholly owned subsidiary company of NTPC;

“Person” means an individual or a firm/
company registered under the Companies Act
1956;

"Pooled Cost of Power Purchase" means the
weighted average price at which the
distribution licensee has purchased the
electricity including the cost of self-
generation, if any, in the previous year from all
the energy suppliers excluding short-term
power purchases and those based on
renewableenergy;

"PPA" means Power Purchase Agreement;

"Pooling Station" means sub-Station
developed by the Developer for interface with
the Receiving Sub-station;

“Project Capacity” shall mean the maximum
Alternating Current (AC) capacity at the

)
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delivery point;

"Receiving Sub-station" means EHV/HV Sub-
Station developed by RVPN/DISCOM of
Rajasthan for evacuation of power generated
from Renewable Energy Sources;

“Renewable Energy Certificate” or “REC”
means the Renewable Energy (Solar)
Certificate issued by the Central Agency in
accordance with the procedure prescribed by
it and under the provisions specified in this
regard by the Central Electricity Regulatory
Commission (Terms & Conditions for
recognition and issuance of Renewable
Energy Certificate for Renewable Energy
Generation) Regulations, 2010;

“Renewable Energy Power Plants” means
power plants other than the conventional
power plants generating grid quality
electricity from Renewable Energy Sources;

“Renewable Energy Sources” means and
includes non-conventional renewable
generating sources as approved by the
Ministry of New & Renewable Energy,
Government of India;

“RERC”/"Commission" means Rajasthan
Electricity Regulatory Commission;

“RESCO Mode” means the methodology in
which entire investment is to be incurred by a
company/individual other than the consumer
for setting up of the solar power project in the
consumer premises and the consumer pays for
the electricity generated from such solar
power project at mutually agreed tariff tosuch
investor company/individual;

“RPO” means Renewable Purchase
Obligation;

"RREC/RRECL" means Rajasthan Renewable
Energy CorporationLtd;

“RVPN" means the Rajasthan Rajya Vidyut
PrasaranNigam Limited,;

“RVUN" means the Rajasthan Rajya Vidyut
Utpadan Nigam Limited,;
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49.

50.

51.

52.

53.

54.

55.

56.

“RUVN/RUVNL’ means the Rajasthan Urja
Vikas Nigam Limited;

“SECI” means the Solar Energy Corporation of
India;
“SLEC” means State Level Empowered

Committee constituted under the provisions
ofthis Policy;

“SLSC” means State Level Screening
Committee constituted under the provisions
ofthis Policy;

“Solar Farm/Park” means a group of solar
power plants in the same location used for the
generation of electric power;

“Solar Power Park Developer” means aperson
who develops and/or maintains solar parks
and the related common infrastructure
facilities;

"Solar Power Producer/Developer" means a
person that makes an investment for setting
up of solar power project and generating
electricity fromsolar energy;

“Solar Plant/Solar Power Plant” means a
power plant or system utilizing solar energy
through solar photo-voltaic or concentrated
solar thermal devices for generating
electricity;

85
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“Solar PV Power Plant” means Solar Photo
Voltaic (SPV) Power Plant that uses sunlight
for direct conversion into electricity through
Photo Voltaictechnology;

“Solar Thermal Power Plant” means Solar
Thermal Power Plant that uses sunlight
through Concentrated Solar Power (CSP)
technology based on either line focus or point
focus principle for conversion into heat/steam
which canbeusedfor producingelectricity;

“Scheduled Commissioning Period” means
the scheduled period of the completion of the
project counted from the date of “final
approval” from SLSC/SLEC to the date of
“COD”;

“State Agency” means Rajasthan Renewable
Energy Corporation Ltd. or any other agency
designated by the Rajasthan Electricity
Regulatory Commission for accreditation and
recommending the Renewable Energy Project
for registration with Central Agency in
accordance with the procedure prescribed by
it and under the provisions specified in the
CERCRECRegulations;

“State Load Dispatch Centre” or "SLDC"
means the Centre established by the State
Government for the purposes of exercising the
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powers and discharging the functions under
Section 31&32 of the Electricity Act, 2003;

“Tariff” means the schedule of charges for
generation, transmission, wheeling and supply
of electricity together with terms and
conditionsforapplicationthereof;

5 Target

5.1 The Policy aims to achieve a target of 30,000

MW Solar Power Projectsupto2024-25inthe
Stateasunder:

Utility/Grid Scale Solar

Parks 24,000 MW
Distributed Generation 4,000 MW
Solar Rooftop 1,000 MW
Solar Pumps 1,000 MW

36
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"WBA" means Wheeling and Banking
Agreement.

The terms not defined above will have their
usual meanings.

The State DISCOMswill purchase solar energy
as per the Renewable Purchase Obligation
(RPO) asdetermined by RERC.

State will endeavour to develop Solar Power
Projects for sale of power to parties other than
DISCOMs of Rajasthan and for captive
consumption,withinand outside the State.

This Policy also aims to promote Solar Energy
asunder:

i.  Promotion of small Decentralized Grid
Connected Solar Power Projects at load
centres.
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Promotion of Rooftop Solar Projects
through Net Metering and Gross
Metering mechanism or in any other
manner as per the provisions of
Electricity Act, 2003 and relevant
Regulations/Orders issued by RERC/
CERC.

Promotion of Off-Grid Solar applications
like Solar Water Pumps, home lighting

v. Promotion of Electric Vehicles (EV)
ChargingStations by Renewable Energy.

vi. DevelopmentofSolarParks.

vii. Strengthening of Transmission and
Distribution Network for Renewable
Energy.

viii. Promotionof manufacturingindustries of

solar energy equipment and storage

systems, water heater, etc.

iv. Promotion of Solar Energy Projects with

Storage Systems.

systems.

ix. Promotion of floating/canal top/
reservoir top solar power projects.

6 RREC to act as Nodal Agency

RRECtoactasnodelagencyfor:

iv.

Vi.

Vii.

Registration of projects;
Approval of projects;
Development of Solar Parks;

Selection of projects by process of competitive
biddingonrequestof RUVNL/DISCOMs;

Facilitatingallotment of Government land;

Facilitating approval of power evacuation plan
and allocation of bays and other related
facilities;

Facilitating execution of PPA/WBA with
DISCOMs of Rajasthan/RVPN/NVVN/

;PUE&DF‘Y

viii.

Xi.

SECI/RUVNL (as may be applicable);

Arranging any other statutory clearances/
approvals;

Facilitating water allocation for Solar Thermal
Power Plant/for auxiliary consumption and
cleaningof Solar PV Plants;

Coordinationwith MNRE/NIWE/DISCOMs of
Rajasthan/RVPN/Central Agency/other
relevantagency;

Accreditation and recommendation of the
Solar Power Projects for registration with
Central Agency under REC Mechanism.
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PROJECT BASED PROVISIONS AND INCENTIVES

/7 Rooftop PV Solar Power Systems

7.1

Rooftop PV Solar Power Systems with Net
Metering

The State Government will facilitate
installation of Rooftop PV Solar Power
Systems in the State. It will endeavour to
develop 33 district headquarters as ‘Green
Energy Cities’ in next 5 years by installing 300
MW of Solar Rooftop Systems in the following

manner:

i)

The State will promote setting up of grid
connected Rooftop PV Solar Power Plants
under Net metering arrangement. The
DISCOMs will allow Solar Rooftop capacity
addition up to 50% of the capacity of the
distributiontransformer of the area.

Rooftop Solar Power Plants can be set up
on Government Buildings on RESCO
Model.

LRUECTDFY

iii) The DISCOMs will develop a suitable and

comprehensive consumer-friendly IT
application for facilitating online timely
approvalsand monitoring of these projects.

iv) Rooftop consumers will be provided

subsidies/incentives as per the guidelines
of MNRE/State Government.

v) Start-ups will be promoted for installation

of Rooftop Solar Systems.

vi) Benefits such as banking facility and

payment of surplus energy by DISCOMs
under Net-metering Scheme as applicable
to domestic consumers, will also be
applicable to Government offices,
Government schools, Government
colleges, Government hospitals and any
other Government buildings notified by
State Government under the Net Metering
Scheme.
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vii) Maximum time period for execution of
various activities in respect of Solar
Rooftop Systems under Net Metering by
DISCOMswillbeasunder:

7 days from receipt

Issuance of NOC ..

of application
Solar & Net Meter 7days.f'rom

. depositing of

Testing

meters
Execution of Net 3days from
Metering submission of draft
Agreement agreement

Commissioning/
Connection of
Rooftop system

3 days from receipt
of application

89

7.2

7.3

25

Rooftop PV Solar Power Systems with Gross
Metering

Solar Rooftop Systems canalso be setupunder
gross metering scheme as per the guidelines
prescribed by the State Government/
Government of India. The entire generated
power will be supplied to DISCOMs at a tariff
determined by RERC. Solar Rooftop Systems
upto 1 MW capacity will be allowed under this
Scheme.

Appropriate provisions would be made in
Urban Building Bylaws to promote and
facilitate use and installation of Solar Rooftop
Systemes.

8 Decentralized Grid Connected
Solar Power Projects

Decentralized Grid Connected Solar Power Projects
provide an opportunity to meet power requirement
close to the load centres. Such generation will help
the utilities to reduce their T&D losses and optimize
the cost of transmission and distribution system.

8.1

The State will promote setting up of
decentralized solar power projects with a
minimum capacity of 0.5 MW and maximum
capacity of 3 MW in the premises and vicinity
of 33kV Grid Sub-Stations for sale of power to
DISCOMs. The sub-stations for which
decentralized solar power projects are to be
established will be selected by RUVNL/
DISCOMs. The tariff for these projects will be
determined on basis of tariff-based
competitive bidding process or as per the

8.2

8.2.1

8.2.2

guidelines of State Government/ Government
of India.

State aims to increase participation of farmers
in solar energy sector to augment their
sources of income by production and sale of
solar energy to DISCOMs, in following
manner:

Farmers, on their own or through a developer,
can set up decentralised power project on
their un-cultivable agriculture land as per
clause8.1.

The State will promote solarization of existing
grid connected agriculture pumps as per the
provisions/guidelines issued by DISCOMs
based on Regulations of RERC/Guidelines of
Central/State Government.
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9 Off-Grid Solar Applications

9.1

9.2

The State will promote and incentivize off-grid
solar applications, including hybrid systems, as
per the guidelines issued by MNRE to meet
various electrical and thermal energy
requirements for domestic and commercial
use.

The State will promote setting up of solar
power plants by persons for sale of power to

i
TRUETO

PY

9.3

9.4

consumers through its own distribution
system/local solar grid.

The Statewill also promote setting up of stand-
alone solar systems to provide electricity to
households in remote villages/ hamlets
(Dhanis).

The State will promote installation of Solar PV
Pumpsforpressureirrigationsystems.
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10 Utility Grid Power Projects

10.1

10.2

10.3

10.3.1

Solar Power Projects in Rajasthan for sale of
power to DISCOMs of Rajasthan

The State will promote setting up of solar
power projects for sale of powerto DISCOMs
of Rajasthan on the tariff discovered through
competitive bidding process:

To fulfil Renewable Purchase Obligation
(RPO)target fixed by RERC.

DISCOM/RUVNL may purchase solar power
beyond RPO limit and can avail the benefit of
REC as per CERC Regulations/NLDC
guidelines.

Solar Power Projects sanctioned under
guidelines/schemes of MNRE

The State will promote setting up of Solar
Power Projects under the Guidelines/
Schemes of MNRE or Solar Power Projects
allocated through competitive bidding by/for
other State Utilities/Entities.

Solar Power Projects for captiveuse

The State will promote setting up of solar
power projectsfor captive use asunder:

Solar Power Projects within premises of a

consumer of Rajasthan:
Up to Contract
Capacity Demand of the
consumer

Transmission and

Wheeling Charges Not applicable

Banking As per clause 16.3
Electricity Duty Egi?:tl‘zd ;5 per
é::lci:aorr;ael Not applicable
gl:?sﬁasrl;lzsidy Not applicable

Contribution

towards Rajasthan
Renewable Energy
Development Fund

Not applicable

Capacity

Transmission and
Wheeling Charges

Banking

Electricity Duty

Additional
Surcharge

Cross Subsidy
Surcharge

Contribution

towards Rajasthan
Renewable Energy
Development Fund

Capacity
Transmission and
Wheeling Charges
Banking

Electricity Duty

Additional
Surcharge

Cross Subsidy
Surcharge

Contribution

towards Rajasthan
Renewable Energy
Development Fund

10.3.2 Solar Power Projects outside the premises of
consumer of Rajasthan:

Up to Contract
Demand of the
consumer

As per clause 16.5
As per clause 16.3

Exempted as per
clause 16.4

Not applicable

Not applicable

Not applicable

10.3.3 Solar Power Projects set up in the State for
captive use outside Rajasthan through open
access:

As per requirement
of the consumer

As per RERC
Regulations
Not applicable
Not applicable
Not applicable

Not applicable

As per clause 22
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The State will promote setting up of solar
power projects for third party sale within/
outsidethe Stateasunder:

10.4.1 Solar Power Projects within premises of
consumer of Rajasthan (under RESCO mode):

1 Capacity

2 Tariff
Transmission and

3 Wheeling Charges

4 Banking

5 Electricity Duty

6 Additional
Surcharge

7 Cross Subsidy
Surcharge
Contribution

8 towards Rajasthan

Renewable Energy
Development fund

Up to Contract
Demand of the

consumer 6

As mutually agreed

Not applicable 7

As per clause 16.3

As per GoR Orders 8

As per RERC
Regulations

Not applicable
PP 10.5

As per clause 22

10.6

10.4.2 Solar Power Projects set up for sale of power
within State through openaccess:

Generating Plant
1 .
Capacity
Sale tothe
2 consumer
3 Tariff
Transmission and
4 Wheeling Charges
5 Banking
6 Electricity Duty
7 Additional
Surcharge
8 Cross Subsidy
Surcharge

Contribution

towards Rajasthan
Renewable Energy
Development Fund

Any capacity
projects

Up to Contract
Demand of the
consumer

As mutually agreed

As per clause 16.5

As per clause 16.3
As per GoR Orders
As per RERC
Regulations

Not applicable

As per clause 22

TRUETOPY
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10.4.3 Solar Power Projects set up for sale of power

outside State through open access/power
exchange:

Generating Plant Any capacity
Capacity projects

Tariff As mutually agreed
Transmission and As per RERC
Wheeling Charges  Regulations

Banking Not applicable

Electricity Duty Not applicable

Additional Not applicable
Surcharge
Cross Subsidy Not applicable
Surcharge

Contribution

towards Rajasthan
Renewable Energy
Development Fund

As per clause 22

The Projects set up under clause 10.3 & 10.4
will also be eligible for RE (Solar) Certificate
as per Orders/Regulations issued in this
regard by the appropriate Commission.

The State will also promote setting up of
floating/reservoir top/canal top Solar Power
Projects for sale of power to DISCOMs
through competitive bidding or for captive
use/third partysale.
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11 Solar Power Projects with
Storage Systems

11.1 Solar power is intermittent in nature as it is

11.2

available only in daytime and it also depends
on prevailing weather conditions. Therefore,
to reduce the variability of output of solar
power injected into the grid and to ensure
availability of firm power for a particular
period, the State will promote Solar Power
Projects with storage systems in form of
battery storage, pumped hydro storage or any
other gridinteractive storage system.

Initially, power up to the capacity of 5% of RPO
target in MW (Solar & Non-Solar combined)
from Solar Power Projects with Storage
Systems (including Wind and Wind-Solar
Hybrid Power Projects with Storage Systems),
will be procured by Rajasthan DISCOMs at a
tariff discovered through competitive bidding,

LRUECTDFY

113

inadditiontothe RPOtarget.

The minimum rated energy capacity of an
Energy Storage System (ESS) shall be equal to
‘X/2° MWh, where ‘X' is the installed capacity
of the Project in MW. For example, in case the
installed capacity of a Project is 50 MW, then
minimum energy rating of the ESS installed
shallbe 25 MWh.

11.4 The State will also promote Solar Power

115

Projects with Storage Systems for captive
use/third partysale.

The State will facilitate Research and
Development (R&D) of storage technologies
including generation of hydrogen for use in
hydrogenfuelcell,by renewable energy.
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DEVELOPMENT OF SOLAR PARKS

12 Solar Park

Solar Parkis aconcentrated zone for development of
solar power projects. It provides a well demarcated
area with proper civil and power system infra-
structure to a power producer, where the risk in
projectsis minimized and the fast approval processis
facilitated. The Solar Power Park Developer creates
supporting infrastructure and facilities including
power evacuation, water arrangements, internal
roads and administrativefacilities.

12.1 SolarParksbyRREC

Rajasthan Solar park Development Company
Ltd., a Special Purpose Vehicle (SPV) in the
form of a subsidiary company of RREC, has
been established for development of
infrastructure and management of Solar
Parks. RREC will develop Solar Parks in
Rajasthanonits own or through any other SPV
which may becreated asrequired.

12.2 Development of Solar Parks by Private Sector

() State will promote development of Solar
Parks by Private Sector. The Private Sector
Solar Power Park Developer (SPPD) will
submit an application in the prescribed
online format to RREC for development of
Solar Park along with a non-refundable
Registration charges @ Rs10,000/ MW +
GST subject to maximum of Rs10 lac + GST
foreach Solar Park. RREC will complete the
processing of registration application
withinaperiod of 30days.

(ii) The Private Sector Solar Power Park
Developer(s) shall be obliged to create
common infrastructure facilities for
development of Solar Park(s) such as
creation of power evacuation systems and
development of roads, lights, water supply
systems and other administrative support
systems.
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(iii)The SPPD will be allowed to acquire
agriculture land from title holder
(Khatedar) for developing Solar Park(s) in
excess of ceiling limit in accordance with
the provisions of Rajasthan Imposition of
Ceilingon Agriculture Holding Act, 1973.

(iv)Land conversion will not be required in
accordance with the provisions of
Rajasthan Tenancy Act, 1955 and
Rajasthan Land Revenue Act, 1956 for the
development of solar park on private
agricultureland.

(v) Allotment of Government land to Private
Sector Solar Power Park Developer(s) for
development of Solar Park(s) will be
considered onrecommendationof RREC.

(vi)The Private Sector Solar Power Park
Developer(s) shall be responsible for
registration of solar power projects within
their park with RREC as per the provisions
of Rajasthan Solar Energy Policy,2019.

12.3 Development of Solar Parks through Joint
Venture Companies (JVCs)

12.3.1 The State will promote development of Solar
Parks in Joint Venture with private

developers by investing up to 50% equity or
any other percentage of equity participation
as decided by the State Government. The
cost of land allotted by State Government
would be part of its equity participation in
thejoint venture company.

12.3.2 The State Government will separately
formulate guidelines regarding selection of
partner for the formation of Joint Venture
Companies in a transparent manner for the
purpose of development of Solar Park.

12.3.3 Applicant will submit proposal to RREC for
formation of Joint Venture Company with
the State Government. RREC after
examining the same will submit the proposal
to SLSC, which will recommend it to SLEC if
found suitable as per the guidelines. The
SLEC after examining the proposal will
submit it to the State Government for final
approval.

12.3.4 The State Government onits own or through
any other agency designated by it will
promote setting up of Ultra Mega
Renewable Energy Power Park (UMREPP) in
joint venture with Central Public Sector
Undertakings.

13 Promotion of setting up of
Renewable Energy based
Electric Vehicle Charging Stations

The shift to clean and green transport has become
necessary due to increase in carbon emission from
fossil fuel which leads to global warming and climate
change. The rapidincrease infossil fuel consumption
due torising vehicular movement has led to increase
in pollution and an adverse impact on Balance of
Payment situation because of the risingimport bill.

LRUECTDFY

The above factors are main reasons for adoption of
Electric Vehicles (EV) and supporting technologies.
The requirement of suitable grid-grade electricity is
seen as a major challenge for establishing sufficient
charging stations for the EVs. Charging of EVs from
electricity generated from fossil fuel based
conventional sources does not reduce emissions. For
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further reduction of carbon footprint it is essential the chain of EV charging stations owned by a
that the EVs are charged from renewable energy singleservice provider.

sources. In view of the above, the State will promote
the use of renewable energy for charging of EVs in
thefollowingmanner:

vi. The State will support Research and
Development activities regarding promotion
and use of Renewable Energy by EV charging

i. The Charging Infrastructure will be developed as stations and also for the impact of EV charging
per the guidelines and standards issued by infrastructure onthegrid.
Ministry of Power and Central Electricity
Authority.

ii. The EV charging stations may be established by
the State/Central Public Sector Undertakings,
private operators or under public private
partnership models.

iii. Government land will be allotted at 50%
concessional rate for first 500 renewable energy
based EV charging stations installed within 5
years from the date of commencement of this
Policy.

iv. Thechargingstationservice providersmaysetup
renewable energy generation plants within their
premises for captive use, and may also draw
renewable power through open access from
generation plants located within the State to
avail the benefits as provided under clause 16 of
this Policy.

v. The aforesaid benefits would also be available to

REGISTRATION AND APPROVALS

14 Registration of Solar Power Projects

14.1 All projects installed in the State shall be RREC in the prescribed format along with
requiredtoberegisteredwith RREC. requisite documents.
14.2 The Solar Developer/Power Producer will 14.3 Each Developer/ Power Producer will deposit
submit an online application for registrationto non-refundable registration charges with
RRECasunder:

;PUE&DF‘Y
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For Project < 1I0MW  Rs 50,000 per
capacity MW
For Projects > 10 MW Rs 5 lac per
and < 50 MW > 1ach
. project
capacity
For Projects > 50 MW
and < 100 MW Rs 10 lac per
. project
capacity
For Projects > 100 Rs 30 lac per
MW capacity project

14.4 The GST and other charges, as applicable, shall

14.5

14.6

be payable in addition to the registration
charges. Registration will not confer any right
to the Solar Power Producer and will not
createanyobligationonthe partof RREC.

The Solar Power Projects registered under the
policies prior to this Policy and three years
before the commencement of this policy, for
which project developer has not applied for in-
principle clearance, the registration of such
projects shall be allowed to be re-validated
within 6 months from the commencement of
this Policy by depositing Rs5,000 per MW with
applicable GST, otherwise the registration of
such projects shall be deemed to have been
cancelled. Such re-validated projects will be
required to apply for in-principle clearance
within 1 year from the date of re-validation,
failing which the registration shall be deemed
tobecancelled.

The Solar Power Projects registered under the
Rajasthan Solar Energy Policy, 2014 in the
period of three years prior to the date of
commencement of this Policy, shall be deemed
to be registered under this Policy with the
sameregistration number allotted earlier,and,

TRUETOPY
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14.7

14.8

14.9

33

the power producers of such projects shall
have to apply for in-principle clearance within
3yearsfromthe date of original registrationor
within 1 year from the date of commencement
of this Policy whichever is later, failing which
the registration shall be deemed to be
cancelled.

The projects registered under this Policy shall
have to apply for in-principle clearance within
a period of 2 years from date of registration,
failing which the registration shall be deemed
tobecancelled.

For the projects already commissioned under
RE (Solar) certificate mechanism, the
Developer/Solar Power Producer will have to
deposit Accreditation/Registration fee with
State Agency/Central Agency as per the
procedure laid down by the regulations/orders
of the appropriate Commission.

The installation of Solar Power Plants not
registered with RREC and without prior
approval of competent authority as per policy
provisions will be liable to be disconnected
from the Grid. The developer/power producer
will be required to submit certificate of
registration of project with RREC to the Sub-
Registrar or any other officer authorized by
the Government for the registration of
sale/lease deed of theland.

14.10 No prior registration with RREC will be

required for participation in bidding as per the
clause 8.1, 10.1, 10.2 & 11.2. Only successful
bidders will be required to register their
projectswith RREC.

14.11 No registration will be required for solar

power projects connected to low tension grid
under Net/Gross Metering Scheme.

14.12 Developer/power producer can transfer its

registered capacity or part thereof to its
'holding’, 'subsidiary’, 'fellow subsidiary’ or
‘ultimate holding’ company with the prior
approval of RREC on payment of an amount
equal to 50% of the registration charges.
However, the provisions of clause 14.5 & 14.6
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14.13 Developer/Power Producer can transfer the

registered capacity or part thereof from one
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registration to its another registration with
the prior approval of RREC on payment of an
amount equal to 25% of the registration
charges.

15 Allotment/Procurement of Land

15.1.

15.11

Allotment of Government Land to Solar Park
/Solar Power Projects

Government land will be allotted to Solar
Park /Solar Power Projects as per the
provisions of Rajasthan Land Revenue
(Allotment of land for Setting up of Power
Plant based on Renewable Energy Sources)
Rules, 2007, as amended from time to time.
Solar Power Park Developer shall be allowed
to sub-lease the allotted land as per the
aforesaidrules.

RREC will recommend, on case-to-case basis,
to the concerned District Collector for
allotment of government land only on
submission of cash security deposit of Rs5 Lac
per MW by demand draft/RTGS in favour of

RREC, Jaipur. The security deposit will be
refunded to the developer in proportion to
the commissioned capacity of the project on
written request of applicant. The security
deposit shall be forfeited in case the allotted
land is not used within the specified period as
per allotment rules. If land is not allotted,
security deposit will be refunded on the
writtenrequest of the applicant.

15.1.2 For setting up of Solar Power Plants based on

different technologies, maximum land area
which can be allotted to the Developer/Solar
Power Producer will be asunder:
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SPV on Crystalline 2.0 Hectare/MW

Technology

SPV on Crystalline 3.0 Hectare/MW

Technology with

tracker

SPV on Thin 3.5 Hectare/MW

Film/Amorphous

Technology with

or without tracker

Solar a) Up to PLF of

Thermal (CSP): 21%: 3.5

Parabolic Trough/ Hectare/MW

Tower/Other b) For every 1%

Technology with increase in PLF, 0.15

or without storage Hectare/MW
additional land will
be allotted

Note: For solar power projects with storage system,
additional land will be allotted as per the rules
prescribed by the Revenue Department, GoR.

15.2.
15.21

15.2.2

15.3

35

Solar Power ProjectsonPrivate Land

The State will promote setting up of Solar
Power Project/Solar Farm on private land.
Developer shall be permitted to set-up Solar
Power Project/Solar Farm on private
agriculture land without the requirement of
land conversion in accordance with the
provisions of Rajasthan Tenancy Act, 1955
and Rajasthan Land Revenue Act, 1956 and
therules madethereunder.

Solar Power Producers shall also be allowed
to acquire/hold private land from the title
holders (Khatedar) for setting up of Solar
Power Plant in excess of ceiling limit in
accordance with the provisions of Ceiling
Act,1973.

Stamp Duty

Rates of stamp duty levied on the land used
for setting up of solar power plant/solar park
shall be equal to twice the rates of stamp
dutyleviableonagricultureland of thatarea.

16 Incentives/facilities available
to Solar Power Projects

16.1

16.2

Grantofincentives available to Industries

Generation of electricity from Solar Power
Plant shall be treated as eligible industry
under the schemes administered by the State's
Industries Department and for incentives
available to industrial units under the
Rajasthan Investment Promotion Scheme
(RIPS).

Availability of Water

Water Resources Department will allocate

required quantity of water from IGNP
canal/the nearest available source for cleaning
of solar panels and auxiliary consumption for
Solar PV Power Plants and water requirement
for Solar Thermal Power Plants subject to the
availability of water. Power Producer will
intimate estimated water requirement to
RREC along with source of water. After
assessment/scrutiny, case of water
requirement shall be forwarded to the Water
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16.4

16.5

Resources department. The modifications(s)
required, if any, in the existing canal system
will be done by the Water Resources
Department at the cost of the Power
Producer.

Banking

Banking of energy at the drawl end within the
State shall be permitted for Captive
Consumption and third party sale on yearly
basis.Bankingcharges shall be adjustedin kind
@ 10% of the energy delivered at the point of
drawl. The banking year shall be from April to
March. However, drawl of banked energy will
not be allowed during peak hours as
determined by DISCOMs. The unutilized
banked energy atthe end of year shall lapse.

Exemption/Relaxationfrom Electricity Duty

The electricity consumed by the Power
Producer for captive use within the State
under clause 7.1, 10.3.1, 10.3.2, 11.4 & 13(iv)
will be exempted from payment of Electricity
Dutyfor 7 yearsfrom COD.

Transmission and Wheelingcharges

For Solar Power Projects set up for captive
use/third party sale within the State after the
commencement of this policy and up to March
2023 or for a capacity of 500 MW (Solar, Wind
and Wind-Solar Hybrid, with or without
storage, taken together) whichever is earlier,
the transmission and wheeling charges will be
leviedasunder:

i. For Solar Power Project under clause
10.3.2 and 10.4.2: @ 50% of normal
transmission and wheeling charges for a
period of 7 years from date of
commissioning of the project.

ii. For Solar Power Projectunder clause 11.4:
@ 25% of normal transmission and
wheeling charges for a period of 7 years
fromdate of commissioning of the project.

iii. For Solar Power Project under clause
13(iv): @ 100% exemption in normal
transmission and wheeling charges for a

100

)
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period of 10 years from date of
establishing of Electric Vehicle (EV)
chargingstation.

iv. The above provisions will be applicable for
an individual plant capacity of maximum
25MW.


Atul Rawat
Placed Image


Rajasthan Solar Energy Policy, 2019 1 O 1

37

APPROVAL MECHANISM

17 Committees for Project Approval

In-principle clearance and final approval will be
granted by State Level Screening Committee/ State
Level Empowered Committee as the case may be.
The constitution of the committees will be asunder:

17.1 Statelevel Screening Committee (SLSC)

i) Principal Secretary/Secretary, Energy,
GoR (Chairman)

ii) Chairman&ManagingDirector,RVPN
iii) Managing Director,RREC

iv) Managing Director JVVNL/AVVNL/
JDVVNL/RUVNL

v) Director(Finance),RREC

vi) Director (Technical), RREC - Convener
17.2 StateLevel Empowered Committee (SLEC)

i)  ChiefSecretary, GoR (Chairman)

ii) Principal Secretary/Secretary, Revenue,
GoR

iii) Principal Secretary/Secretary, Energy,
GoR

iv) Principal Secretary/Secretary, Water
Resources Department, GoR

v) Chairman, Rajasthan Renewable Energy
CorporationLtd.

vi) CMD, Rajasthan Rajya Vidyut Prasaran
Nigam Ltd.

vii) Principal Chief Conservator of Forest
(HoFF), Forest Department, GoR

viii) District Collector of concerned District
(Special Invitee)

ix) MD, Rajasthan Renewable Energy
CorporationLtd.,(Member-Secretary)

18 In-Principle Clearance of
Solar Power Projects

18.1 For projects under Clause 8.1, 10.1, 10.2 and
11.2

These projects will be governed by the
provisions of the bid document and will not
requirein-principle clearancefrom SLSC.

18.2 In-Principle Clearance of Solar Power
Projects under Clause 10.3,10.4,11.4 and 13
(iv)
In-principle clearance of projects under clause
10.3, 10.4, 11.4 and 13(iv) will be granted by
the State Level Screening Committee after

-
LRLI'EE-GFY

)

evaluating/examining the project proposalson
thefollowingcriteria:

e Detailedprojectreport

o Financial capability of the power producer
(Annexure-1)

e Availability of land

o Availability of power evacuation system
for proposed project

e Availability of water for solar thermal
plant,ifrequired
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18.3

19 Security Deposits

191

19.2

19.3

e Documentary evidence of power purchase
agreementoranundertakingincase of sale
to third Party through open access or
undertaking for sale of power in the power
exchange

Timelinefor In-Principle Clearance

Solar Power Producer to whom Government
land is allotted will have to apply for in-

For projectsunder Clause 10.3,10.4,11.4 and
13(iv)

After in-principle clearance of the projects
under clause 10.3, 10.4, 11.4 and 13(iv) by the
State Level Screening Committee (SLSC), the
Developer/Power Producer will be required
to deposit security amount of Rs10 lac/MW in
the form of bank guarantee or Rs5 lac/MW in
cash within one month without interest and
within 3months with interest @ 9% per annum
fromthe date of issue of in-principle clearance.
In case Developer/Power Producer fails to
deposit security money within stipulated time
as mentioned above, then the in-principle
clearance shall be deemed to be cancelled
without any notice.

The developer/power producer, who has
submitted the project security within
prescribed time period, shall be required to
apply for final approval within 6 months from
the date of issue of in-principle clearance,
failing which in-principle clearance shall be
deemedtobe cancelled without any notice.

In case the developer/power producer wants
to withdraw his project within 6 months of

TRUETOPY ~

19.4

19.5

19.6

principle clearance of the project within three
months from the date of signing of lease deed
of the allotted Government land. If Solar
Power Producer fails to apply for in-principle
clearance within the time prescribed, RREC
will recommend for cancellation of allotment
of Government land with the approval of SLSC.

depositing the security deposit, or in-principle
clearance has been cancelled under deemed
provision of clause 19.2, then 25% security
deposit will be forfeited and balance 75%
amount of the security will be refunded to the
developer/power producer on his written
request. This clause will be applicable only for
new projects registered under this Policy.

The security amount deposited by the
developer/power producers shall be non-
convertible and non-transferable.

The security deposit shall be refunded on
written request of the developer/power
producer in proportion to the capacity
commissioned after the commissioning of
such capacity. The remaining amount shall be
forfeited after the expiry of the scheduled
commissioning period including extension as
per Clause 23.2.

For Projects under clause 8.1, 10.1, 10.2 and
11.2

Security deposit will be governed by the
provisions of bid document and power
purchase agreement.
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20 Final Approval of
Solar Power Projects

20.1 Allin-principle cleared projects of capacity up 20.2 All in-principle cleared projects by SLSC of
to 20 MW under clause 10.3, 104, 11.4 and capacity more than 20 MW under clause 10.3,
13(iv) will be submitted to the State Level 10.4, 11.4 and 13(iv) will be submitted to the
Screening Committee (SLSC) for final State Level Empowered Committee (SLEC) for
approval. finalapproval.

.
'L'Ruﬁ'ﬁbﬂ
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21 Power Purchase Agreement

The Power Purchase Agreement between the
Developer/Power Producer and Procurer of Power
will be executed inthe following manner:

21.1 Solar Power Projects sanctioned under
clause8.1,10.1,10.2and 11.2

For the projects sanctioned under clause 8.1,
10.1, 10.2 and 11.2, the Power Purchase
agreement/Power Sale agreement will be
executed as per the provisions of the bid
document.

21.2 Solar Power Projects for Captive Use/Third
PartySale

For projects sanctioned under clause 10.3.2,
10.3.3, 10.4.2 and 10.4.3, the Developer/
Power Producer shall execute Wheeling and
Banking Agreement (WBA) with DISCOM(s).
In case transmission system of RVPN is also
used, then power producer will execute
separate Transmission Agreement with RVPN.

21.3 Assignmentof PPA

PPA/WBA will be allowed to be assigned in
parts or full to other parties under following
conditions:

i. After completion of the project and its
connectivity tothegrid;

ii. Consent of RREC & RVPN/DISCOM(s) and
related parties;

iii. On payment of Rs2 lac per application to
RREC (GST will be payable asapplicable).

21.4 Incase the project is financed by any financial

institution/lender, the name of financial
institute/lender may be included in PPA on
request of Developer/Power Producer.

22 Rajasthan Renewable Energy
Development Fund (RREDF)

Wind and Solar power are unpredictable and
variable in nature and their large scale integration to
the grid is a challenging task having both technical
and financial implications. It requires up-gradation of
transmission and distribution infrastructure of the
power utilities leading to increase in system level
cost of the RE injected into the grid. This increased
cost has to be borne by the state utilities and the
Government in various forms, mainly as expenditure
for development of large power system
infrastructure for grid management, other

-
LRLI'EE-GFY

)
)

supporting infrastructure and facilitation works for
the stakeholders.

In view of the above, Rajasthan Renewable Energy
Development Fund is being utilized as per the plan
approved by the State Level Steering Committee
constituted under the chairmanship of Chief
Secretary, Government of Rajasthan. This
development fund will be raised in the following
manner:

22.1 In case of Solar Power Project set up in
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Rajasthan for sale of power to parties other
than DISCOMs of Rajasthan, a contribution
towards Rajasthan Renewable Energy
Development Fund shall be made by the power
producer, from the date of commissioning, as

41

shall be @ Rs1 lac/MW/Year for entire life
cycleoftheproject.

22.3 There will be no requirement of contribution

towards RREDF for the Solar Power Projects
commissioned on or after the date of

under: commencement of this Policy, for sale of
power to DISCOMs of Rajasthan either
directly or through any other Agency/Trader.
However, such projects commissioned before
Projects | the date of commencement of this Poﬁhcy, for
1 commissioned up to Rs2 lac/ sale of power to DISCOMs of Rajasthan
31.03.2024 MW/year through any Agency/Trader, will continue to
. pay the contribution towards RREDF @ Rs1
PrOJec_ts' lac/MW/Year for the remaining life of the
5 commissioned from Rs3lac/ Proiect
01.04.2024 to MW/year roject.
31.03.2025 22.4 There will be no requirement of contribution
Projects toward.s R.REDF for the Solar Power Projects
commissioned from Rs4 lac/ commissioned on or after the date of
3 01.04.2025to MW/year commencement of this Policy for captive
31.03.2026 consumptionwithinthe State.
Projects 22.5 Solar Power Producer shall deposit the
T Rs5 lac/ I .
4 commissioned contribution towards Rajasthan Renewable
MW/year -
on/after 01.04.2026 Energy Development Fund by 30th of April in

*Rate will be applicable for entire life cycle of the
project from the date of commissioning of the
project.

22.2 The contribution to the RREDF as above shall
be levied on the projects which will be
commissioned on or after the commencement
of this policy and for the entire life-cycle of the
project, from the date of commissioning.
However, for the projects against which bids
have been submitted prior to commencement
of this Policy, the contributiontowards RREDF

TRUETOPY

every financial year without interest and up to
30thof Junewithinterest @ 9% per annum.Ifit
is not deposited up to 30th June, then
RVPN/DISCOM or any other Central/State
Government entity will take suitable action,
such as but not limited to recovery of dues
from the power bill of the Power Producer or
disconnection from Grid till the depositing of
dues with interest, on recommendation of
RREC.


Atul Rawat
Placed Image


106

Rajasthan Solar Energy Poﬂ-c% 2019

23 Time frame for Completion
of Solar Power Projects

23.1 The time schedule for completion of Solar
Power Projects under Clause 8.1, 10.1, 10.2
and 11.2 will be governed by provisions of bid
document and Power Purchase Agreement.

23.2 The time schedule for completion of the Solar
Power Projects, sanctioned under Clause
10.3,10.4,11.4and 13(iv), willbe asunder:

Up to 20 MW Within 15 months from
capacity the date of final approval
More than 20 MW Within 18 months from
and up to 50 MW

. the date of final approval
capacity

More than 50 MW  Within 24 months from

capacity the date of final approval
Upto 25 Within 24 months from
MW capacity the date of final approval

More than 25 MW
and up to 100 MW
capacity

Within 36 months from
the date of final approval

More than 100 MW -
and up to 200 MW Within 42 months from

capacity the date of final approval

More than 200 MW  Within 48 months from
capacity the date of final approval

;PUE&DF‘Y

Provided that extension in time schedule may be
granted by RREC on case-to-case basis after
depositing penalty amount along with applicable
GST asunder:

For delay up

" to 1month (822,000 per MW

i For delay up

. to3months  Rs20:000 per MW
For delay up

- to 6 months RS 100,000 per MW
i For delay up

o to 9 months RS 120,000 per MW
v For delay up Rs2,00,000 per MW

’ to 15 months Y,

In case of delays beyond 15 months SLEC on its
satisfaction, regarding commissioning of the project,
may provide further extension by imposing a penalty
@ Rs2,000 per day per MW for each day beyond the
period of 15 months, this penalty for each day of
delay would be over and above the penalty of Rs
2,00,000 per MW for the delayupto 15 months.
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24 Manufacturing of Solar
Energy Equipment

The Government aims to promote manufacturing
facilities for solar energy equipment in Rajasthan
leading to the development of Solar Energy Eco-
system, and to facilitate employment generation in
the State with following concessions:

Benefits of Micro, Small and Medium
Enterprises (MSME) Policy to eligible
manufacturers

Land allotment at 50% concessional rate in
industrialarea/any otherarea

Exemptionof 100% Stamp duty
FullexemptioninElectricity Duty for 10years

Investment subsidy on SGST to solar energy
equipment manufacturers: 90% of SGST due

-
LRLI'EE-GFY

vi.

vii.

viii.

anddepositedfor 7 years

Employment Subsidy as per RIPS:
Reimbursement of 90% of contribution paid
foremployeesfor7years

Interest subsidy as per RIPS, treating solar
energy equipment manufacturing as thrust
sector

Other benefits of Rajasthan Investment
Promotion Scheme (RIPS)

Any other concession besides the above as
customized package under the RIPS.
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25 Evacuation and Grid
Interfacing of Solar Energy

25.1.

25.2.

Evacuation and Grid Interfacing through
Inter State Transmission System

Inter State Transmission System is being
developed in the State for evacuation of RE
powertoother States.

Evacuation and Grid Interfacing through
IntraState Transmission System

25.2.1 Development of Power Evacuation System

inRE Potential Areas

RVPN will prepare action plan for
development of Power Evacuation Network
takinginto consideration:

() Existing and forthcoming evacuation
systemof ISTS

(ii) Existing State Transmission Utility
Network

(iii) REpotential of thearea

(iv) Future energy demand and RE
integrationwith conventional power.

25.2.2 Evacuation of solar power generated shall be

made through the transmission and
distribution network being maintained by
RVPN and DISCOMsrespectively.

25.2.3 GridInterfacing

The grid interfacing arrangements for power
using solar as Renewable Energy Sources will
be made by Developer/RVPN/DISCOM as
under:

|. PoolingSub-station

Interfacing arrangements such as
transformers, panels, kiosks, protection,
metering, HT lines from the points of
generation to the Pooling Sub-station
including the Pooling Sub-station shall be
developed and maintained by the

Developer/Power Producer as per the Grid
Code applicable from time to time and will
alsobearitsentire cost.

ii. ReceivingSub-station

RVPN/Concerned DISCOM shall finalise
the location of Receiving Station in
consultation with RREC on which the
electricity generated will be received at
minimum 33kV level.

25.2.4 Grid Connectivity

25.2.5

For creation of proper facility for receiving
power at the receiving sub-station of
RVPN/DISCOM on request of Developer/
Power Producer, the Developer/Power
Producer shall pay grid connectivity charges,
as finalized by RERC from time to time to
RVPN/DISCOM as the case may be. These
charges will be paid by the Developer/Power
Producer to RVPN/DISCOM. The charges
will include cost of complete line bay
(including civil works) and its inter-
connectionswith existingelectrical system.

Transmission and Distribution Network

i. For augmentation of transmission/
distribution systems to evacuate the
power from receiving sub-station,
RVPN/DISCOM shall develop/augment
the necessary transmission/ distribution
network within mutually agreed
timeframe.

ii. For grid connectivity/construction of line
to be arranged by RVPN/DISCOM on
request of Developer/ Power Producer,
the Developer/Power Producer shall
submit a time frame for construction of
their plant along with bank guarantee
equivalent to the cost of bay and
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dedicated transmission/ distribution line
with an undertaking to use the system
within prescribedtimeperiod.
RVPN/DISCOM(s) will provide the Power
Evacuation facilities within the scheduled
time frame. The bank guarantee shall be
returned to the Developer/Power
Producer after commissioning of the
project ondepositing amount of penalty, if
any, on account of delay in the utilization
ofthesystem.

In case line bay has been built and grid
connectivity provided by RVPN at a
particular system voltage (say 33kV), and
Power Producer at a later date wants to
supply the power on higher voltage (say
132kV), the requested modification, like
addition of line bay on higher voltage,
interconnection with main bus, etc. shall
be done by RVPN as a deposit work on
behalf of the Power Producer subject to
itsfeasibility.

iv. In case a Power Producer initially

connects its feeder to DISCOM'’s
substation and later on desires to connect
the feeder to RVPN'’s Sub-station, the
additional line shall be constructed by
Power Producer and the addition of line
bay in RVPN substation shall be done by
RVPN as deposit work on behalf of the
Power Producer.

RVPN/DISCOM shall provide the inter-
connection facility one month before the
scheduled COD as intimated by the
Developer subject to condition that the
grid connectivity charges are deposited
by the Developer/Power Producer, and
sufficient time is available with
RVPN/DISCOM for creating the
interconnectionfacility.

vi. The Developer/Power Producer shall

install necessary current limiting devices
such as Thyristor in the generating
equipment. Capacitors of sufficient rating
shall be provided to ensure the

TRUETOPY

)
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maintenance of average power factor as
per the requirement of State Load
Dispatch Centre, measured at metering
point.

.In case the Power Producer injects

amount of power which is more than the
approved/contracted power into the Grid,
then excess power will not be
adjusted/accounted for by DISCOM/
RVPN. Such power plant will be liable to
be disconnected till such time the excess
installed capacity is removed/de-
commissioned.

viii. Transmission line from Pooling Sub-

stationto Receiving Sub-station

The evacuation system beyond Pooling
Sub-station till the nearest Receiving Sub-
Stationshall be developed asunder:

. Grid Connected Solar Power Plants

commissioned under Tariff-based
Bidding for Sale of Power to DISCOMs of
Rajasthan

The power evacuation transmission line
from generating plant sub-station/
pooling sub-station to the receiving
RVPN/DISCOMs sub-station will be laid
as per terms & conditions of bid document
and power purchase agreement.

Grid connected Solar Power Plants
commissioned under clause 10.3, 10.4,
11.4and 13(iv)

The power evacuation transmission line
from the generating plant sub-station/
pooling sub-station to RVPN/DISCOMs
receiving sub-station will be laid as per
regulationsof RERC.

ix. The DISCOMs will endeavour to get the

wheeling charges determined from RERC
on per unit (kWh) basis, payable on actual
energy wheeled by the open access
consumer of RE Power.

The DISCOMs of Rajasthan will develop
power systems as per the requirement of
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Rooftop Solar Systems in line with the
guidelines/ordersissued by RERC.

The Developer/Power Producer shall comply
with the Grid Code including Load Dispatch
and System Operation Code, Metering Code,
Safety Code, relevant regulations/orders of
the Commission etc. as applicable from time
totimeinthe State of Rajasthan.

Reactive Power Charges

The drawl of reactive power shall be charged
by RVPN/DISCOMs as per the RERC
Regulations,asamended fromtimetotime.

110
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Common Pooling Sub-Station

Solar Power Producers may build Common
Pooling sub-station to evacuate the
generated solar power to RVPN/DISCOM
substation through common transmission
line with separate metering system at the
common pooling sub-station, and main
metering system at RVPN/DISCOM sub-
station.

26 Timeline for Utilisation of
Power Evacuation Facilities

For providing evacuation facilities to the Solar
Developers/Power Producers, RVPN/
DISCOMs will update the availability of
transformation capacity and bay availability
on its website and the approval will be
disposed off within one month by
RVPN/DISCOMs.

In case of non-approval of power evacuation
by RVPN/DISCOM(s) within specified time
frame, the case will be put up before SLSC for
suitable decision, on the request of the
Developer/Power Producer.

The Power Evacuation facilities granted by
DISCOMSs/RVPN as per the grid connectivity
procedure/guidelines of DISCOMs/RVPN,
will be utilized by Solar Developers/ Power
Producers within 3 years from the date of
approval, otherwise power evacuation
approval may be cancelled and same may be
allocated to other developers/producers on
priority basis..

;PUE&DF‘Y
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27 Measures for Grid Stability

27.1

27.2

RVPN/DISCOMs shall take appropriate
technical measures for ensuring grid stability
andsafety.

RVPN will develop a plan for storage system
requirement for Rajasthan State to mitigate
un-predictability and variability of renewable
energy.

() RVPN will study impact of un-

predictability and variability of RE power
on the grid and requirement of storage
systematgridendtoreducethesame.

(ii) Aplanforexaminingfinancial and technical
viability for development of storage system
at the grid sub-station level will also be
prepared by RVPN.

28 Forecasting & Scheduling

All Solar Power Projects shall forecast and
schedule their generation as per Central
Electricity Regulatory Commission (Indian
Electricity Grid Code) Regulations, 2010,
RERC (Intra-state ABT) Regulation, 2006,
RERC (Rajasthan Electricity Grid Code)
Regulation, 2008 and RERC (Forecasting,
Scheduling, Deviation Settlement and Related
Matters of Solar and Wind Generating
Sources) Regulations, 2017 as amended from
timetotime.

SLDC will ensure 'Must Run' Status of RE
Plants in the State and maintain the data of RE
Power Curtailmentintransparent manner.

SLDC will develop infrastructure for
forecasting & scheduling with financial
support from Rajasthan Renewable Energy
Development Fund for access of realtime
generationdata.

A Committee consisting of following members
under the Chairmanship of Chairman &
Managing Director, RVPN shall be constituted
for monitoring of Solar & Wind generation,
forecasting & scheduling and curtailment

-
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issues:

1. Director (Operation),RVPN

2. Director (Technical), RVPN

3. Director (Technical), RREC

. ChiefEngineer,RUVNL

5. ChiefEngineer (LD),RVPN - Convener

N

6. Two members appointed by the State
Government from the persons of eminence
in power sector and representatives of
Solar &Wind Power Industry

OTHER INITIATIVES

The Energy department will be the
Administrative Department of this
Committee.

V. For the stability of Grid, the State will initiate

steps to achieve accurate forecasting &
scheduling of RE Power Projects with the
technical support from MNRE/NIWE.
RVPN/SLDC will collaborate with NIWE for
suchtechnical support.

29 Solarisation of Stand Alone
Mini Drinking Water Supply
Systems in Rural Areas

RREC will fund solarisation of the Stand Alone Mini
Drinking Water Supply Schemes in rural areas by
energizing the pumps from solar energy. The project
will be taken up on pilot basis for 200 schemes
considering the availability of ground water in the

area. The project while ensuring the supply of
drinking water will also address the issue of non-
availability of funds with the Gram Panchayats for
paymentofelectricity bills.

30 Project Management
Consultancy (PMC)

RREC will work as a Project Management
Consultant, on chargeable basis, for implementation
of Renewable Energy based projects taken up by
various Government departments and agencies.

.
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RREC may also take up the works related to
Renewable Energy sector in the Non-government
domain/Government agencies/Government
organisations.
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31

RREC to undertake following studies in Renewable
Energy for further Policy Interventions:

Vi.

Estimating the impact of promoting solar
rooftop capacity addition on the grid and the
state power utilities

Assessment of various implementation
modelsforsettingup of EV charging stations

Improving the cost competitiveness of solar
manufacturingplants

Analysing and identifying suitable
technologies and implementation models for
ancillaryservices

Identification of actual requirement of storage
capacity and suitable technologies
considering the demand curve and generation
profile of the State

Identifying requirement for training and
workshops for capacity building of human
resource of RREC regarding regulatory
frameworkand market reforms

32 Savings

The Power Plants already approved and/or
commissioned before commencement of this Policy

.
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Vii.

viii.

Xi.

RREC to undertake studies in
Renewable Energy for further
Policy Interventions

To identify optimal generation capacity mix of
renewable and conventional energy sources,
considering possible technology options, to
match the future demand curve and energy
requirement with the generation profile of the
State

Analysing methodology for scheduling and
forecasting, efficient accounting, metering
and settlement of transactions of Renewable
Energy for makinggrid operations RE friendly

Assessing the technical and financial impact of
making conventional power plants flexible for
ensuringlargescale REintegration

Integrated planning leading to convergence
between Transmission Infrastructure
Development and the location of Renewable
Energy projects

Study the Business life cycle of Solar Power
Projectsincontexttoimpactonenvironment

will continue to be governed by the policy/
regulations prevailingattherelevanttime.
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33 Regulation

The provisions of this Policy shall be the guiding
principles for Rajasthan Electricity Regulatory
Commission.

34 Power to Remove Difficulties

If any doubt, dispute, difference or issue arises in provisions of the Policy, as may appear to be
regard to interpretation/implementation of this necessary and expedient for removing the difficulties
Policy, State Level Empowered Committee may take either on its own motion or on a written
decision in such matters, not inconsistent with the representationfromthe stakeholders.

~—

i
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ANNEXURE-1

The Power Producer desirous to set up Solar Power
Plantin State of Rajasthanunder captive use/sale to
third party within and outside the State must fulfil
the following minimum financial criteria:

Qualification Criteria for Solar PV/Thermal
Projects

NetWorth

The “Net Worth” of the company should be equal to
or greaterthanthevalue calculated at therate of Rs1
crore or equivalent US$ per MW of the project
capacity. The computation of Net Worth shall be
based on unconsolidated audited/unaudited
accounts of the company. For the purpose of the
computation of net worth, the best year in the last
four years including current running year shall be
considered. The company, would thus be required, to
submit annual audited accounts for the last three
financial years and for part of the current running
year (Un-audited), while indicating the year, which
should be considered for evaluation, along with a
certificate from the Chartered Accountant to
demonstrate the fulfilment of the criteria.

For companies, which are newly incorporated, the
net worth criteria should be met seven days prior to
the date of submission of application by the Project
Developer. To demonstrate fulfilment of the criteria,
the Project Developer shall submit a certificate from
a Chartered Accountant certifying the net worth on
the date seven days prior to submission of
application. Further, the Project Developer shall
submit the un-audited financial statements of the
company for the date on which the certificate of
chartered accountant has been obtained.

{Note: For the Qualification Requirements, if data is
provided by the Project Developer in foreign currency,
equivalent rupees of Net Worth will be calculated using
bills selling exchange rates (card rate) USD/INR of State
Bank of India prevailing on the date of closing of the
accounts for the respective financial year as certified by
the Project Developer's banker.

For currency other than USD, Project Developers shall
convert such currency into USD as per the exchange rates

TRUETOPY

certified by their banker prevailing on the relevant date
and used for such conversion.}

Net Worth Calculation for an Individual/

Partnership firm

Net Worth = Proprietor's/Partner’s Capital

reflectinginthe Audited Balance Sheet

Add: Free Reserves (Including the Credit balance of

Reserve and Surplus appearinginthe Balance Sheet)

Subtract: Intangible Assets

Subtract: Miscellaneous Expenditures to the extent

notwrittenoffand carry forward losses.

Net Worth calculationforaCompany

Net Worth = Paid up Share capital whichincludes

1. Paidup Equity share capitaland

2. Fully, compulsorily and mandatorily convertible
Preference Shares,and

3. Fully, compulsorily and mandatorily convertible
debentures

Add: Free Reserves

(Including share premium provided it is realised in

Cashor Cashequivalents)

Subtract: Revaluation Reserves

Subtract: Intangible Assets

Subtract: Miscellaneous Expenditures to the extent

notwrittenoffand carry forward losses.

For the purpose of meeting financial requirements

only unconsolidated audited annual accounts shall

be used. However, audited consolidated annual

accounts of the Project Developer may be used for

the purpose of financial requirements provided the

Project Developer has at least twenty-six percent

(26%) equity in each company whose accounts are

merged in the audited consolidated account and

provided further that the financial capability of such

companies (of which accounts are being merged in

the consolidated accounts) shall not be considered

beyond the equity participation of Project

Developer.

In case of a Consortium the financial requirement to
be met by each Member of the Consortium shall be
computed in proportion to the equity commitment
made by each of them in the Project Company. Any
consortium, if selected shall incorporate a Project
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Company with equity participation by the Members
inline with consortium agreement before signing the
PPA/WBA/Wheeling Agreement. The Project
Developer may seek qualification on the basis of
financial capability of its Parent Company.

45

In case of land/any other asset, only the book value
will be considered. The value of land/any other assets
will not be re-valued for calculating net worth. Any
reserve created due to this shall not be counted for
calculating networth.

TRUETOPY
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To download PDF of this
Document scan here
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Rajasthan Renewable Energy Corporation Limited
E-166, Yudhishthir Marg, C-Scheme, Jaipur

Tel: 0141222 5859,2229341,222 1650, 222 9055

Fax: 01412226028

rrecl.com
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I7] manupatra® ANNEXURE R-2

NEXT =

RAJASTHAN TENANCY ACT 1955

Preamble 1 - The Rajasthan Tenancy Act 1955

The Rajasthan Tenancy Act 1955%
[Act No. 3 of 1955]
[14th March 1955]
PREAMBLE

An Act to consolidate & amend the law relating to tenancies of agricultural lands, and to provide for

certain measures of land reforms and matters connected therewith.

Be it enacted by the Rajasthan State Legislature in the Sixth year of the Republic of India as

follows:--

e Published vide No. F-12(17)L/52 dated, March 21, 1955 in Rajasthan Gazette No. 170 Extra Ordinary, Part IV-A dated

23.3.1955 at page no. 347 to 447.
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Section 1 - Short title, extent and commencement
(1) This Act may be called the Rajasthan Tenancy Act, 1955.
(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force on such date as the State Government may, by notification in the i

[Official Gazette] appoint in this behalf.

* Substituted by Sec. 4 Rajasthan Act No. 2 of 1958, pub. in Raj. Gaz. Ex. Ordy. Part IV-A dt. 13-1-1958.

Section 2 - Omitted

_1_[***]

1. Omitted and shall be deemed always to have been Omitted by Section 2 of Rajasthan Act No. 27 of 1956, Published in

Rajasthan Gazette Part IV-A, Extraordinary, dated 22.9.1956.

Section 3 - Repeal
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(1) On and from the coming into force of tl‘]gcj, the following shall stand repealed, namely:--

(@) the enactment mentioned in Column 2 of the First Schedule to the extent specified in

Column 3 thereof;

(b) any corresponding laws, other than the enactments referred to in clause (a), hitherto in

force in any of the Covenanting States in so far as such laws are covered by or are

inconsistent with the provisions of this Act i[and].

E[(c) any laws amending the enactments or laws referred to in the preceding clauses of this

sub-section.]

(2) Nothing contained in any Act, Ordinance, regulation, rule, order, resolution, notification or bye-
laws not repealed [hereby or by the Rajasthan Revenue Laws (Extension) Act, 1957 or in the terms
or conditions of any order or instrument granting, or recognising the grant of a Jagir or Zamindari
or Biswedari rights which is contrary to or inconsistent with the provisions of this Act, shall be

operative or in any way affect those provisions.

E[(3) Any custom or usage relating to agricultural tenancies prevailing at the commencement of
this Act in any part of the pre-recognisation State of Rajasthan except the Sironj area at the
commencement of the Rajasthan Revenue Laws (Extension) Act, 1957, in the Abu, Ajmer or Sunel
area, and having the force of law, shall, if such custom or usage is repugnant to or inconsistent
with the provisions of this Act, cease to be operative to the extent of such repugnancy or

inconsistency.]

f[(4) The provisions of any agreement relating to agricultural tenancies; existing and operative at
such commencement, which are repugnant to or inconsistent with, the provisions of this Act, shall,
subject to such savings as are elsewhere provided in this Act or in the Rajasthan Revenue Laws
(Extension) Act, 1957, become void and cease to be operative to extent of such repugnancy or

inconsistency].

1. Inserted by clause (a) of section 3-ibid.

2. Inserted and shall be deemed always to have been inserted by clause (b) ibid.

3. Subs by Part A of the First Schedule to Rajasthan Act No. 2 of 1958, Published in Rajasthan Gazette, Part IV-A Extraordinary

dated 31.1.1958.

4. Inserted by ibid.
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Section 4 - Omitted

ipern)

1. Omitted by Raj. Act No. 2 of 1958, Published in Raj. Gaz. Part IV-A dated 13.1.1958.

Section 5 - Definitions

In this Act, unless the context otherwise requires--

(1) "agricultural year" shall mean the year commencing on the first day of July and ending

on the thirtieth day of June next following;

(2) "Agriculture" shall include horticulture, l[Cattle breeding, dairy farming], >[Poultry

farming and forestry development].

(3) "Agriculturist" shall mean a person who by himself or by servants or tenants earns his

livelihood wholly or principally by agriculture.

(4)" Assistant Collector" shall mean an Assistant Collector appointed under the Rajasthan

Territorial Divisions Ordinance, 1949, or under any other law for the time being in force;

TRUETOPY
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E[(S)" Biswedar" shall mean a person on whom a village or portion of a village in any part of
the state is settled on the Biswedari system and who is recorded as a Biswedar or as an

owner in the record of rights and shall include a khatedar in the Ajmer area;]

(6) "Board" shall mean the Board of revenue for E[the State] established and constituted
under the Rajasthan Board of Revenue Ordinance, 1949, or under any other law for the

time being in force;

4[6A. "Ceiling area" in relation to land held anywhere throughout the State by a person in
any capacity whatsoever, shall mean the maximum area of land that may be fixed as ceiling

area under section 30C in relation to such person"]

(7) "Collector" shall mean a Collector or an Additional Collector appointed under the
Rajasthan Territorial Divisions Ordinance, 1949, or under any other law for the time being in

force;

6["(8)" Commissioner" shall mean the Commissioner of a Division and shall include and

Additional Commissioner."]

(9) "Crops" shall include shrubs, bushes, plants and climbers such as rose bushes, betel
plants, mehendi bushes plantains and papittas, but shall not include fodder and natural

produce.

(10) "Estate" shall mean Jagir land or interest in Jagir land held by a Jagirdar and shall

include land or interest in land held by a Biswedar, Z[***] or a Zamindar; §[or a Land

owner].

(11) "Estate holder" shall mean the holder for the time being of an estate, that is to say, a

Jagirdar, Z[***] a Biswedar or a Zamindar; §[ or a Land owner]

2[(11A) "Existing Jagir Law" shall mean any Act, Ordinance, Regulation, rule, order,
resolution, notification or bye-law relating to jagir Lands or Jagirdars in force in the whole or

any part of the State at the commencement of this Act and shall include:-

(a) any custom or usage or relating to such Jagir land or Jagirdars prevailing at the
commencement of this Act in the whole or any part of the State and having the force

of law, and

(b) the terms and conditions contained in any order or instrument granting or

recognising the grant of Jagir lands;]

E[(llB) "fragment"” shall mean a piece of land less in area than the minimum prescribed by

the State Government. 11[**x*]

(12) "Grant" shall mean a grant or a right to hold land or interest in land 12[in any part of
the State] and the person to whom such right is granted shall be called the 'grantee'

thereof;] -~
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(13) "Grant at a favourable rate of rent" shall mean a grant 13[in any part of the State] at a

rent which is less than the rent thereof, calculated in accordance with the 14[sanctioned
rent rates] and which is, in accordance with the terms of the grant, not liable to variation

under Chapter IX; and the holder of such a grant shall be called a 'grantee at a favourable

rate' f[which expression shall also include a concessional holder in the Sunel area;]

(14) "Grove-holder" shall mean, so long as the grove retains its character, a khatedar

tenant or holder of khudkasht E[who has a grove over the whole or a part of his holding

and has got it recorded as such in the prescribed manner;]

(15) "Grove-land" shall mean any specific piece of land ﬁ[in any part of the State] having
trees planted thereon in such numbers that they preclude, or where full grown, will
preclude, such land or any considerable portion thereof from being used primarily for any

other agricultural purpose and the trees so planted shall constitute a grove.
(16) "High Court" shall mean the High Court for the State of Rajasthan;

(17) "holding" shall mean a parcel or parcels of land, held under one lease, engagement or,
in the absence of such lease, engagement or grant, under one tenure and shall include, in

the case of an ijaradar or thekadar, the ijara or theka area:

Provided that, for the purposes of Chapter III-B, all parcels of land held anywhere
throughout the State by a person under one or more than one lease, engagement,
grant or tenure, and whether cultivated personally or let or sub-let by him, shall be
deemed to be his holding and, where any such land is held by more then one person
as co-tenants or co-sharers, the share of each of them shall be deemed to be his

separate holding whether a division thereof has or has not actually taken place;

(18) "ijara or theka" shall mean a farm or lease granted for the collection of rent, the area
to which an ijara or theka relates shall be called the "ijara or theka area" and an "ijaradar"

or "Thekadar" shall mean the person to whom an ijara or theka is granted;
(19)" improvement" shall mean, with reference to a tenant's holding--

(a) a dwelling house erected on the holding by the tenant for his own occupation or
a cattle-shed or a store-house or any other construction for agricultural purposes

erected or set up by him on his holding;

(b) any work which adds materially to the value of the holding and which is
consistent with the purpose for which it was let; and subject to the foregoing

provisions of this clause, shall include-

(1) The construction of bunds, tanks, wells, water channels and other work

for the storage, supply or distribution of water for agricultural purposes.

(2) the construction of works for the drainage of land for its protection from

floods or from erosion or from other damage by water,
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(3) the reclaiming, cIlaZw@ enclosing, levelling or terracing of land,

(4) the erection in the immediate vicinity of the holding, otherwise than on
the village-site, of building required for the convenient or profitable use or

occupation of the holding.

(5) the renewal or reconstruction of any of the foregoing works or such
alteration therein or additions thereto as are not of the nature of mere
repairs; but shall not include such temporary wells, water channels, bunds,
enclosures or other works as are made by tenants in the ordinary course of

cultivation.
(20) L7pxxx;

(21) "Jagirdar" shall mean any person E[holding jagir land or any interest therein in any
part of the State and] recognised as a Jagirdar under any existing jagir law and shall

include a grantee of jagir land from a Jagirdar;

1_8[(22)" Jagir land" shall mean land in any part of the State in which or in relation to which
a jagirdar has rights in respect of land revenue or any other kind of revenue and shall

include--

(a) land held in the pre-reorganisation State of Rajasthan other than the Sironj area

on any of the tenures specified in the Second Schedule,

(b) land, if any, held in the Abu area as jagir as defined in clause (vi) of subsection
(1) of section 2 of the Bombay Merged Territories and Areas (Jagir Abolition) Act,
1953 (Bombay Act 39 of 1954).

(c) land, if any, held in the Ajmer area as an estate as defined in clause (v) of sub-
section (1) of section 2 of the Ajmer Abolition of Intermediaries and Land Reforms
Act, 1955 (Ajmer Act III of 1955) that is to say, as an Istmrari estate or as Jagir,

Bhum, Muafi or Guzara or by a minor Istmradar or a non-sanadi Istmrardar, and

(d) jagir land as defined in clause (vii) of sub-section (2) of the Madhya Bharat
Abolition of Jagirs, Act, Samvat 2008 (Madhya Bharat Act 28 of 1951), if any, held in

the Sunel area;]
19[(e) land or interest in land held by a Land owner].

1_8[(23) "Khudkasht" shall mean land in any part of the State cultivated personally by an

estate holder and shall include--

(a) land recorded as khudkasht, sir, havala, niji-jot, gharkhed in settlement records
at the commencement of this Act in accordance with law in force at the time when

such record was made, and
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(b) land allotted after suclj g‘ﬁnencement as khudkasht under any law for the

time-being in force in any part of the State]

(24) "land" shall mean land which is let or held for agricultural purposes or for purposes
subservient thereto or as grove land or for pasturage, including land occupied by houses or
enclosures situated on a holding, or land covered with water which may be used for the
purpose of irrigation or growing singhara or other similar produce but excluding abadi land;
it shall include benefits to arise out of land and things attached to the earth or permanently

fastened to anything attached to earth;

(25) "land cultivated personally" with all its grammatical variations and cognate

expressions, shall mean land cultivated on one's own account--
(i) by one's own labour, or

(ii) by the labour of any member of one's family or

E(iii) under the personal supervision of oneself or any member of one's family by
hired labour or by servants on wages payable in cash or in kind but not by way of a

share in crop:]

Provided that in the case of a person who is a widow or a minor or is subject to any
physical or mental disability or is a member of the Military, Naval or Air Services of
India or who, being a student of an educational institution recognised by the State
Government is below the age of twenty-five years, land shall be deemed to be

cultivated personally even in the absence of such personal supervision;

E[(ZSA) Land Owner--shall mean the Ruler of a Covenanting State in Rajasthan holding an
estate, as defined in clause (b) of section 2 of the Rajasthan Land Reforms & Acquisition of
Landowner's Estate Act, 1963 (Rajasthan Act 11 of 1964) under and in accordance with the
Settlement of his personal or private properties made in pursuance of the covenant and

finally approved by the Central Government.]

(26)" land holder" shall mean the personf (in any part of the State, by whatever name
designated) to whom rent is, or, but for a contract, express or implied, would be, payable

and shall include--

(i) an estate-holder,

E[(ii) a grantee at a favourable rate of rent.]

(iii) in the case of a sub-lease, the tenant-in-chief who has sublet or his mortgagee,

(iv) for the purposes of [Chapter IX and X, and ijaradar or Thekadar, E[and]

24[(v) generally every person who is a superior holder, in relation to persons holding

directly from or under him;] -
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E[(26A) "landless person” shall mean an agriculturist by profession who cultivates or can
reasonably be expected to cultivate land personally but who does not hold any land,
whether in his own name or in the name of any member of his joint family, or holds a

fragment;]

ﬁ(ZGAA) "Malik" means a Zamindar or a Biswedar who; upon the vesting of his estate in
the State Government under the Rajasthan Zamindari and Biswedari Abolition Act, 1959,

becomes, under section 29 thereof, the Malik of the Khudkasht land by him;]

25(26B)"Member of the Military, Naval or Air Services of India" or "member of the Armed

Force of the Union" shall include a member of the Rajasthan Armed Constabulary."

(27) "occupied land" shall mean land which for the time being has been let out to, and is in
the occupation of, a tenant and shall include khudkasht, and "unoccupied land" shall mean

land which is not occupied;

(28) "pasture land" shall mean land used for the grazing of the cattle of a village or villages
or recorded in settlement records as such at the commencement of this Act or thereafter

reserve as such in accordance with rules framed by the State Government;

(29) "pay" with all its grammatical variations and cognate expression, shall, when used with
reference to rent, include "deliver" with all its grammatical variations and cognate

expressions;
(30) "prescribed" shall mean prescribed by rules made under this Act;

(31) "registered" shall mean registered under the Indian Registration Act, 1908 (Central Act
XVI of 1908) and shall include "attested" under the provisions of section 33 of this Act;

(32) "rent' shall mean whatever is in cash or in kind or partly in cash and partly in kind
payable on account of the use of the occupation of land or on account of any right in land

and, unless the contrary intention appears, shall include sayer,

(33)28[***];

(34) "revenue" shall mean land revenue, that is to say, the annual demand payable directly
to the State Government on any account whatsoever in respect of land or of any interest in

or use of land and shall include assigned land revenue;

Z[(34A) "revenue appellate authority” shall mean the officer appointed as such authority
under section 20A of the Rajasthan Land Revenue Act, 1956 (Rajasthan Act 15 of 1956);]

(35) "Revenue Court" shall mean a court or an officer having jurisdiction to entertain suits
or other proceedings relating to agricultural tenancies, profits and other matters, connected

with land or any right or interest in land, wherein such court or officer is required to act

judicially; it shall include the Board and every member thereof, a @[revenue appellate
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authority], a Collector, a Sub-DiviJo%ﬁ)fﬁcer, an Assistant Collector, a Tehsildar or any

other revenue officer while so acting;

(36) "Revenue Officer" shall mean any officer employed in the business of revenue and rent

or in maintaining revenue records;

(37) "sayar" shall include whatever is to be paid by a lessee or licensee on account of the
right to gather from unoccupied land such produce as grass thatching grass, wood, fuel,
fruits lac, gum, long; pala, panni, water-nuts or the like or such refuse as bones or dung
lying scattered on the surface or on account of fisheries of forest rights or the use of water

for irrigation purposes from artificial sources;

2(37A) "scheduled caste" shall mean any of the castes, races or tribes or members of,
groups within, the castes or tribes, specified in Part XIV of the Constitution (Scheduled
Castes) Order 1950.

(37B) "scheduled tribe" means any of the tribes, tribal communities or parts of or groups
within the tribes or tribal communities, specified in Part XII of the Constitution (Scheduled
Tribes) Order, 1950;]

(38)" settlement" shall mean settlement or resettlement of rent or revenue 3% or both] and
shall include a summary settlement under the Rajasthan Lands Summary Settlement Act,
1953 (Rajasthan Act XIX of 1953);

(39) "State" shall mean the State of Rajasthan 141as formed by section 10 of the States
Reorganisation Act, 1956 (Central Act 37 of 1956)];

(40) "Sub-Divisional Officer" shall mean an Assistant Collector placed incharge of one or

more sub-divisions under the Rajasthan Territorial Divisions Ordinance, 1949, or under any

other law for the time being in force; 3_1[and includes for the purpose of Chapter III-B, an
Assistant Collector in respect of all the sub-divisions in the district where he is posted for

the time being.]

(41) "Sub-tenant" shall mean a person f[in any part of the State by whatever name
designated] who holds land from the tenant thereof [including a Malik or a tenant from a

land owner]32 and by whom rent is or but for a contract express or implied would be,

payable;

(42) "Tehsildar" shall mean Tehsildar appointed under the Rajasthan Territorial Divisions

Ordinances, 1949, or under any other law for the time being in force;

33[(43)" Tenant" shall mean the person by whom rent is, or, but for a contract, express or

implied, would be, payable and, except when the contrary intention appears, shall include--

(a) in the Abu area, a permanent tenant or a protected tenant ﬁ[***].
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(b) In the Ajmer area, an1 ;-a'oprietary tenant or an occupancy tenant or a

hereditary tenant or a non-occupancy tenant or a Bhooswami or a Kashtkar,

(c) In this Sunel area, an ex-proprietary tenant or a pakka tenant or an ordinary

tenant.
(d) a co-tenant,
(e) a grove-holder,

(f) a village servant,

32(ff) a tenant holding from a land owner]
(g) a tenant of Khudkasht,
(h) a mortgagee of tenancy rights, and

(i) a sub-tenant, but shall not include a grantee at a favourable rate of rent or an

ijaredar or thekadar or a trespasser;]

(44) "Trespasser" shall mean a person who takes or retains possession of 3_5[***] and

without authority or who prevents another person from occupying land duly let out to him;

(45) "village service grant" shall mean a grant 3_6_[in any part of the State, by whatsoever

name designated and] either rent-free or at a favourable rate of rent, 3_7[or on other terms]
made in lieu of or as remuneration for some specific service to be performed to the village
community or in the village administration, and the holder of such grant shall be called a

"village servant".

1_8(46) "Zamindar" shall means a person on whom a village or portion of a village in any
part of the State is settled on the Zamindari system and who is recorded as such in the
record of rights and shall include a proprietor as defined in clause (a) of section 2 of the
Madhya Bharat Zamindari Abolition Act, Samvat 2001 (Madhya Bharat Act 13 of 1951), if

any, in the Sunel area;]

(47) "nalbat" shall mean a payment in cash or in kind to the owner of a well by some

person for using that well for irrigation.

1. Amended vide Sec. 2 of Act No. 11 of 1978, published in Raj. Gazette, Extra Ordinary, Part 4 (Ka) dated 27.10.1978, Page 43,

came in to force w.e.f. 22.6.1978.
2. Subs by Part A of the First Schedule to Raj. Act No. 2 of 1958.
3. Subs. Sec. 4 of Rajasthan Act No. 2 of 1958 Pub. in Raj. Gaz. Part IV-A Ext. Ordy. dated 13.1.1958.

4. Inserted by Section 2 (i) of Rajasthan Act No. 4 of 1960 published in Rajasthan Gazette Part IV-A-E.O., dated 21.3.1960,

which Act come in to force on the date to be notified by the State Government, and was repealed (w.e.f. 1.1.1973) by Raj. Act
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RAJASTHAN TENANCY ACT 1955

Section 83 - Trees not removable except as provided

Notwithstanding anything to the contrary in any law, custom or contract, no trees standing on

occupied or unoccupied land shall be removable therefrom except as provided in section 84.
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RAJASTHAN TENANCY ACT 1955

Section 84 - When and by whom trees may be removed

(1) 4pe*x]

(2) A Khatedar tenant g[holding land below the ceiling area] may 3[***] remove trees standing on

his holding for 2[any purpose];

§[Provided that no such tenant-shall remove trees for purpose other than his bonafide or
agricultural use except with the permission of such authority and subject to such terms and

conditions as may be prescribed by the State Government.]

3[(3) A Gair Khatedar tenant may, with the previous permission of the Tehsildar, remove any trees

standing on his holding for his own domestic or agricultural use.

(4) A sub-tenant may, with the previous permission of the person from whom he holds, remove

any trees standing on his holding for his own domestic or agricultural use.

(5) A khatedar tenant holding land in excess of the ceiling area desiring to remove any trees which
vest in him or are in his possession may do so under a licence to be granted by the Sub-Divisional
Officer.]

(6) Upon receipt of an application under sub-section (5), the sub-Divisional Officer may after
making such inquiry as may be necessary in the prescribed manner and taking in to consideration
the prescribed matter, grant the requisite licence in the prescribed form on payment of the

prescribed fee, subject to such terms, conditions and restrictions, as may be prescribed.

(7) Nothing in this section shall apply to -4=[***] the State Government or affect the right or power
of the State Government to remove or cause to be removed or order the removal of any tree

standing on any land entered in the name of the State in Revenue Records for any purpose.

i[***]

1. Omitted, inserted and substituted by Section 5 of Rajasthan Act 8 of 1965, published in Rajasthan Gazette Ext. part IV-(ka),

dated 30.4.1965.

2. Omitted the words "of his own accord" and added the proviso vide sec. 3 of Raj. Act No. 35 of 1976, published in Rajasthan

Gazette, part IV (ka) dated 15.10.76, Page 179.

3. Substituted by Section 5 of Rajasthan Act 8 of 1965, Published in Rajasthan Gazette, Ext. part IV (ka) dated 30.4.65.

4. Omitted and shall be deemed always to have omitted by section 16 of Rajasthan Act No. 27 of 1956, published in Rajasthan

Gazette, part IV-A Ext. dated 22.9.1956.
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RAJASTHAN TENANCY ACT 1955

Section 85 - Disputes regarding trees

If a dispute arises --
(a) as to the right to plant any tree, or
(b) as to the manner of planting it, or
(c) as to its ownership, or

(d) as to the right to remove it, such dispute shall on application or otherwise be decided by
the Tehsildar.
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RAJASTHAN TENANCY ACT 1955

Section 86 - Penalties for unlawful removal

Whoever contravenes all or any of the provisions of section 83 or section 84 or any of the terms,

conditions or restrictions of a licence granted thereunder shall be punishable [ by an Assistant

Collector on an application or a report made to him].

E[(a) in the case of a first contravention:

(i) where a tree has been removed, with fine which may extend to one hundred
rupees for each tree that has been removed; and in other case, with fine which may

extend to one hundred rupees; and

(b) in the case of a second or subsequent contravention, with fine which may extend to

double the amount of fine that can be imposed under clause (a).]

E[and any tree or timber thereof in respect of which such contravention shall have been committed

may be forfeited to the State Government.]

1. Inserted by Section 5 of Rajasthan Act No. 7 of 1960, published in Rajasthan Gazette, Part IV-A. Extraordinary, dated

24.3.1960.

2. Substituted by section 3 of Rajasthan Act 35 of 1958, published in Rajasthan Gazette, Part IV-A, Extraordinary, dated

15.11.1958.

3. These last twenty-three having been printed in clause (b) in the Principal Act have now been printed and shall be deemed to
be printed from a lines so as to govern clause (a) and (b) both vide clause (ii) of section 17 of Rajasthan Act No. 27 of 1956,

published in Rajasthan Gazette, Part 1V-A Extraordinary, dated 22.9.1956.
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

117

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Mulchand alias
Moolsingh son of
Peerdan
Kkhkk
Period | Trees permitted to | Number and | Particulars
be removed or | area
land permitted to
be cleared
15 Moolchand alias | 1 Safeda In lieu of
days | Moolsingh son of |9 Kinkar every one
Peerdan Village 4 Boti tree
Kanasar Khasran removed,
No. 537 Date: 7.07 3. Jaal plant ten
Bigha trees

anywhere.
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The above licensee is hereby permitted to fell the
above mentioned trees for the above mentioned
period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act, 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

Serial Date General Name of the
No. and Licensee with
Special complete address

01 Rameshwar Lal
Jhanwar s/o
Ramchand
Jhanwar
kkhkk
Period | Trees permitted to | Number Particulars

be removed or|and area
land permitted to

be cleared
15 Rameshwar Lal | 5 Kinkar In lieu of
days | Jhanwar s/o | 4 Boti every one
Ramchand ' 3 Jaal tree
Jhanwar Vill. removed,
Kanasar Khasra no. 1 Safeda plant ten
547 /4 Area 20.00 trees

anywhere.
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The above licensee is hereby permitted to fell the
above mentioned trees for the above mentioned
period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955, and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

123

Licence under Section 84 (5) of the Act

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Kishore  kumar s/o
Panna Devi
*kk*k
Period | Trees permitted to | Number and Particulars

permitted to be
cleared

be removed or land | area

15
days

Kishore kumar s/o |2 Kinkar In lieu of
Panna Devi Vill |4 Boti every one
Kanasar Khasra tree
3 Jaal
no.566 Area 34.15 removed,
1 Safeda plant ten
trees
anywhere,

trees to be
removed
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The above licensee is hereby permitted to fell the
above mentioned trees for the above mentioned
period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955, and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.
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4. This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.

Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023
Sd/-

Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Licence under Section 84 (5) of the Act

190

Form B (S)
(See Rule 31)

126

Serial Date General Name of the Licensee
No. and with complete address
Special
01 General Smt. Shanti Devi w/o
Late Mal Singh etc.
*kkk
Period | Trees permitted to | Number and Particulars

be removed or land
permitted to be
cleared

area

15
days

Smt. Shanti Devi
w/o Late Mal Singh
etc. Vill Kanasar
Khasra no.577 Area
57.07 Bigha

1 Safeda
2 Kinkar
4 Boti
3 Jaal

In lieu of
every

tree
removed,
plant
trees
anywhere

one

ten

The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned
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period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.


Atul Rawat
Placed Image


102 128

Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

129

be removed or land
permitted to be
cleared

area

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Laxmi Narain @ Laxman
Ram s/o Kaniram
*kkk
Period | Trees permitted to | Number and Particulars

15
days

Laxmi Narain @

Laxman Ram s/o

Kaniram Vill

Kanasar Khasra
no.579/1 Area
22.13 Bigha

1 Safeda
1 Kinkar
4 Boti
3 Jaal

In lieu of
every
tree
removed,
plant
trees
anywhere.

one

ten

1. The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned
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period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955, and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

132

be removed or land
permitted to be
cleared

area

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Pushpa Devi w/o Jethu
Singh
*kkk
Period | Trees permitted to | Number and Particulars

15
days

Pushpa Devi
Jethu
Kanasar
no.490/1
24.625 Bigha

w/o
Singh Vill
Khasra
Area

3 Kinkar
4 Boti
2 Safeda

In lieu of
every
tree
removed,
plant
trees
anywhere.

one

ten

1. The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned
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period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955, and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

135

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Ram Singh s/o Madho
Singh, Caste Rajput
*kkk
Period | Trees permitted to | Number and Particulars
be removed or land | area
permitted to be
cleared
15 Ram Singh s/o |2 Kinkar In lieu of
days | Madho Singh Caste | 4 Borti every one
Rajput Vill Kanasar 3 Jal tree
Khasra no.549 Area removed,
19.84 Bigha plant ten
trees
anywhere.

1. The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned
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period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Licence under Section 84 (5) of the Act

202

Form B (S)
(See Rule 31)

138

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Luna Ram s/o Panna
*kk*k
Period | Trees permitted to | Number and Particulars

be removed or land
permitted to be
cleared

area

15
days

Luna Ram s/o
Panna Vill Kanasar
Khasra 1no0.490/1

Area 24.625 Bigha

2 Kinkar
4 Boti
3 Jaal
1 Safeda

In lieu of
every
tree
removed,
plant
trees
anywhere.

one

ten

The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned

period and subject to the other conditions mentioned
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above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

2. This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

3. Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

4. This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.

Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.
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Dated 11.12.2023
Sd/-

Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

141

be removed or land
permitted to be
cleared

area

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Laxmi Narain @ Laxman
Ram s/o Kaniram
*kkk
Period | Trees permitted to | Number and Particulars

15
days

Laxmi Narain @
Laxman Ram s/o
Kaniram Vill
Kanasar Khasra
no.537 Area 7.07

Bigha

1 Safeda
1 Kikar
4 Boti

3 Jal

In lieu of
every
tree
removed,
plant
trees
anywhere.

one

ten

1. The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned
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period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 11.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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Form B (S)
(See Rule 31)

Licence under Section 84 (5) of the Act

144

Serial Date General Name of the Licensee
No. and with complete address
Special
01 Sushila w/o Surja Ram,
Bajranglal s/o Surjaram
*kkk
Period | Trees permitted to | Number and Particulars

be removed or land
permitted to be
cleared

area

15
days

Sushila w/o Surja
Ram Bajranglal s/o
Surjaram r/o Vill
Kanasar Khasra
no.581 Area 23.04
Bigha

2 Safeda
1 Kikar
3 Boti

4 Jal

In lieu of
every
tree
removed,
plant
trees
anywhere.

one

ten

The above licensee is hereby permitted to fell the

above mentioned trees for the above mentioned



Atul Rawat
Placed Image


209 145

period and subject to the other conditions mentioned
above and also subject to the provisions of the
Rajasthan Tenancy Act 1955, Act No. 3 of the year
1955 and subject to the condition that in felling or
removing the trees, no damage shall be caused to the
standing crops, food or trees or houses of the

neighbours.

This licence shall be produced for inspection on
demand by the Revenue Officer, Forest Officer or
Police Officer not below the rank of Sub-Inspector of

Police.

Heavy penalties are imposed as per law for felling of
trees in violation of the licence which includes fine,

annulment of licence and confiscation of wood.

This licence shall be surrendered to the officer who
issued it within 15 days after the ending of the

licence period.
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Note: If there is a Khejri/Peepal tree in the land of the
said Khasras, then permission is granted to cut

other trees except the Khejri/Peepal tree.

Dated 15.12.2023

Sd/-
Issuer
Tehsildar (Revenue)

//TRUE COPY//
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True Translated Copy

GOVERNMENT OF RAJASTHAN
OFFICE OF MINING ENGINEER, MINES AND GEOLOGY
DEPARTMENT, BIKANER

No.: K.A/Bika/Const/2023/1708 Dated 18.9.2023

AYANA RENEWABLE
POWER THREE PRIVATE LIMITED

Subject:- For the use of point no. (III) of Rule 51 (9) of
Rajasthan  Government  Minor  Mineral
Concession Rules 2017 for short term
permission letter by the firm.

Sir,

It is written under the above subject that the
following work has been allotted for 3 months vide
Contract No. ARPTL/MIN/00001 dated 18.09.2023 (via
mail dated 16.08.2023) issued by you in favor of M/S
FUTURETEL ENERGY PVT LTD for the work of PPA of 300
MV Solar Power Project ID- SPD-ISTS-T9-ARPPL-P1-300

MV.

In relation to the mineral used in the construction
work of the said work order, the contractor has submitted
an affidavit dated 18.09.2023, choosing the option
mentioned in sub-rule 9 (3) of rule 51 of the Rajasthan

] ‘ T E'Z- PY
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Minor Mineral Concession Rules 2017. The following
provision is in sub-rule 9 (III) of rule 51 of the Rajasthan

Minor Mineral Concession 'Rules 2017:-

0. The Contractor may opt any of the Following option
to pay royalty for mineral consumed in the execution of

work;

(iii) apply for permit along with bill of quantity or G-
schedule and a self-certified undertaking stating that the
entire quantity of mineral will be procured or used royalty

paid.

Provided that the contractor shall submit the record of
royalty paid minerals for the assessment, along with
consumption certificate from the Mining Engineer or

Assistant Mining Engineer concerned; or

Therefore, before making payment of bill to the
contractor, please ensure that the amount is not paid to
the contractor without getting it certified from this office
that royalty payment has been made for the quantity of

minerals used in the bill and also ensure that the

TRU ST OPY
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certificate of quantity of mineral used is sent within 15

days or maximum one month of completion of the work.

Note: - If ordinary mineral soil is used in the above
construction work, then the soil should be used after

getting STP issued from the office as per rules.

(Exemption:- excavation of ordinary earth from the
borrow land and used in the construction of road of
embankment [anicuts, canal, dams in government works
except construction of national highway, state highway

and railway tracks]

Srl No.:- Even Number Dated

Sd/-
(Dheeraj PAWAR)
Mineral Engineer, Bikaner

Copy to :
M/S FUTURETEL ENERGY PVT LTD. It is written that all

minerals should be purchased in the name of royalty paid
firm. In case of deficiency/shortage in the records, ten

times the royalty will be recovered. Please be intimated.

//TRUE COPY//
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Re: O.A. 834 of 2024 titled Ganeshdan Beetu v. State of Rajasthan & Ors.

From Amishi <Amishi@Trilegal.com>

Date Fri 11/8/2024 4:46 PM

To roczlko-mef@nic.in <rocz.lko-mef@nic.in>; rorpcb.jaipur@gmail.com <rorpcb jaipur@gmail.com>;
member-secretary@rpcb.nic.in <member-secretary@rpcb.nic.in>; acp.rpcb@rajasthan.gov.in
<acp.rpcb@rajasthan.gov.in>; dm-bik-rj@nic.in <dm-bik-rj@nic.in>; apccf.ll.forest@rajasthan.gov.in
<apccf.ll.forest@rajasthan.gov.in>; pccf.raj.forest@rajasthan.gov.in <pccf.raj.forest@rajasthan.gov.in>

Cc Harshita Agarwal <harshita.agarwal@Trilegal.com>; Ashly Cherian <ashly.cherian@Trilegal.com>

0 1 attachment (20 MB)
Short Affidavit- Respondent No. 5.pdf;

Dear All,

We act for and on behalf of Respondent No. 5, i.e., Ayana Renewable Power Private Limited in the
captioned OA. Please see attached the short affidavit being filed on behalf of the Respondent No. 5.
The present email shall be treated as advance service of the attached affidavit. You are requested to
acknowledge the receipt of the same.

Kind Regards,

Amishi

Counsel for Respondent No. 5
9815980802

Amishi
Associate

Trilegal

1st Floor, Wing A&B,
Prius Platinum,

D-3, District Centre,
Saket, New Delhi,
110017

Tel Dir +911144731655
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